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BEFORE THE NATIONAL GREEN TRIBUNAL 

(SOUTHERN ZONE BENCH), CHENNAI 

Original Application No.67 /2025 

K. David Johnson, 

S/o. C. Kutty Nadar, 

Plot No. 78, Sri Mahalakshmi Co-operative Nagar, 
Kundrathur, 

Chennai - 600 069. Applicant 

Vs 

1. The District Collector /District Magistrate, 

Kancheepuram Collectorate, 

1st Floor, 

Kancheepuram - 631 501. 

2. The Regional Director (Chennai), 

Central Pollution Control Board, 

Second Floor, 

BSNL Building, 

40-E, Guindy Industrial Estate (SIDCO), 

Guindy, Chennai - 600 032. 

3. The Chairperson, 

Tamil Nadu Pollution Control Board, 

76, Anna Salai, 

Guindy, Chennai-600 032. 

or NISHA FAB'S 

. “(/h; 

proprietor 

b



g 
4. The District Environmental Engineer, 

Tamil Nadu Pollution Control Board (TNPCB), 

Plot No. CP-5B, SIPCOT Industrial Growth Centr, 

Vandalur-Wallajabad Road, Oragadam, 

Sriperumpudur Taluk, 

Kancheepuram District - 603 109. 

5. The Commissioner, 

Kundrathur Municipality Office, 

No.1, Lala Chathiram Street, 

Kundrathur, 

Chennai - 600 069. 

6. Mr. M. Vijayan, 

Factory Owner, 

Nisha Fabs (Nisha Fabrication) 

Plot No. 65, Sri Mahalakshmi Co-operative Nagar, 

Kundrathur, Chennai - 600 069. 

7. Mr,Vijayan, 

Dhakshi Enterprises, 

Plot No. 65, Sri Mahalakshmi Co-operative Nagar, 

Kundrathur, Chennai - 600 069. 

8. Mr. Vijayan, 

Ragavi Power Tech, 

Plot No. 65, Sri Mahalakshmi Co-operative Nagar, 

Kundrathur, Chennai - 600 069. ...Respondents 

For NISHA I'AB'S 
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COUNTER/REPORT FILED ON BEHALF OF THE 6TH 

RESPONDENT 

The 6th Respondent M. Vijayan, son of Meganathan, Proprietor Nisha 

Fabs, having unit at Plot No. 65, Sri Mahalakshmi Co-operative Nagar, 

Kundrathur, Chennai - 600 069 respectfully submits as follows: 

1. The 6th Respondent denies the entire averments contained in 

the application filed by the Applicant as false, baseless, imaginary save 
those that are specifically admitted herein. The Applicant is put to 

stricter proof of the same. 

2. At the outset the 6th Respondent respectfully submits that the 

Applicant has misused the provisions of the National Green Tribunal 

Act, 2010 by filing this false and frivolous application invoking the 

jurisdiction of this Honourable Tribunal. The subject matter of “noise 

pollution” comes under the jurisdiction of the 1st Respondent viz. The 

District Collector/District Magistrate”. Therefore, this application is 

liable to be dismissed in limine for lack of jurisdiction and wasting time 

of this Honourable Tribunal with exemplary costs. 

3. The 6th Respondent respectfully submits that as per Section 

14 (1) of the National Green Tribunal Act, the Tribunal shall have the 

jurisdiction over all civil cases where a substantial question relating to 

environment (including enforcement of any legal right relating to 

environment) is involved and such question arises out of the 

implementation of the enactments specified in Schedule I. 

For NISHA FAB'S 
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Schedule I 

1. The Water (Prevention and Control of Polluti
on) Act, 1974 

2. The Water (Prevention and Control of Pollut
ion) Cess Act, 1977 

3. The Forest (Conservation) Act, 1980 

4. The Air (Prevention and Control of Pollution) 
Act, 1981 

5. The Environment (Protection) Act, 1986 

6. The Public Liability Insurance Act, 1991 

7. The Biological Diversity Act, 2002 

4. The above provisions of the National Green Tribuna
l Act make 

it very clear that the subject matter of noise pollution
 does not come 

under the jurisdiction of this Honourable Tribunal an
d the Applicant 

abused the process of law by rushing to this Honourable Tri
bunal by 

filing this false, frivolous and vexatious application before this 

Honourable Tribunal. 

5. The District Collector/District Magistrate viz. the Ist 

Respondent is the appropriate authority having jurisdiction over th
e 

matters of noise pollution. The Applicant has already lodged a complaint
 

before the 1st Respondent herein less than a year ago on 25.10.2024 

before filing the present application before this Honourable Tribuna
l 

and the 1st Respondent forwarded the said complaint on 29.1 1.2'()24 to 

the 4th Respondent herein viz. The District Environment Engineer, 

Tamil Nadu Pollution Control Board, Kancheepuram District, and 

requested to take appropriate action and send the report immediately. 

Without waiting for a response from the 1st and the 4th Respondent, 

the Applicant filed another complaint on the same subject matter within 

20 days i.e. on 15.11.2024 before the 3rd Respondent herein viz. Tamil 

Nadu Pollution Control Board, arraying the 4th Respondent as one of 

the Respondents. 
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6. Immediately after filing the said complaint on 15.11.2024, the 

Applicant filed yet another complaint on 05.12.2024 before the Regional 

Director, Central Pollution Control Board, Chennai, viz. the 2nd 

Respondent herein on the same subject matter. Within five days after 

filing the said complaint before the 2nd Respondent, the Applicant 

issued a legal notice dated 10.12.2024 to the Administrative Manager 

(Judicial), District Collector, Kancheepuram District. In addition the 

Applicant has given numerous other complaints to the Police authorities 

online, the Inspector of Police, Kundrathur Police Station, Chennai 

Metropolitan Development Authority, Kundrathur Municipality. These 

facts categorically establish that the Applicant has the habit of filing one 

complaint after the other and is indulged in forum shopping with the 

sole intention to harass the 6th Respondent to drive him out of his 

property. 

FACTS OF THE CASE 

The 6th Respondent respectfully submits that the following are the facts 

of the case: 

7. The 6th Respondent states that he is the sole proprietor of 

Nisha Fabs, which is engaged in lathe works. Nisha Fabs is a “micro” 

unit registered with the Ministry of Micro, Small and Medium 

Enterprises, Government of India, on 11-03-2011 for manufacture of 

fabricated metal products. The Udhayam Registration Number for Nisha 

Fabs is UDAYAM-TN-02-0066504. Photocopy of the registration 

certificate issued by the aforesaid Ministry is filed along with this 

counter. 

8. The 6th Respondent further states that his lathe workshop 

Nisha Enterprises is a very tiny and micro-unit employing 7 to 8 persons 

For NISHA FAB'S 
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doing lathe works and electrical panel works. The said unit is 

functioning at Plot No.65, Sri Mahalakshmi Cooperative Nagar, 

Kundrathur, Chennai. The Applicant is staying in Plot No.78. In the 

same street there are about 50 companies running their businesses. 

The Applicant’s house is the only residence in the entire area. The said 

fact is confirmed in the document filed by the Applicant viz. the Letter 

issued by the Kundrathur Municipality in their response in Letter 

No.Na.Ka2131/2023/F1 dated 18.08.2023 in Paragraph No.8 to the 

Applicant under Right to Information Act. The Applicant has the habit 

of making complaints after complaints to different authorities and 

engaged in forum shopping to harass the 6th Respondent. 

9. The 6th Respondent further states that the Applicant has a 

ferocious dog and the Applicant allowed it out of leash from his house 

and it bit Raghavi, the daughter of the 6th Respondent. When the 6th 

Respondent enquired the Applicant about the dog biting incident and 

asked the Applicant to keep his dog on leash, the Applicant picked up 

quarrel and started abusing the 6th Respondent and threatened him to 

drive him out from the area. Thereafter, the Applicant started to disturb 

the peaceful possession of the 6th Respondent on one pretext or the 

other. Hence, the 6th Respondent was constrained to file a civil -suit in 

0.S. No.71/2023 and I.A. No.1/2023 on the file of District Munsiff cum 

Judicial Magistrate, Sriperdumpudur, Kancheepuram District, for 

permanent and interim injunction restraining the Applicant from 
interfering with the peaceful possession of the 6th Respondent of his 
property situated at Plot No. 65, Sri Mahalakshmi Co-operative Nagar, 
Kundrathur, Chennai 600 069. The said suit is pending. As a counter 
blast to the said suit, the Applicant has filed the present application 
suppressing the filing of said suit to wreak vengeance and create untold 

For NISHA FAB'S 
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hardships to the 6th Respondent. The application filed by the Applicant 

is liable to be dismissed for suppression of fact. 

10. The 6th Respondent further states that his unit is engaged in 

lathe works for eight hours during the day time working hours ie. 

morning 9 a.m. to evening 6 pm with one hour break for lunch. There 

are several other business units in the same building. The fact that the 

Applicant is wreaking vengeance against the 6th Respondent is evident 

that the Applicant chose to file this present application only against the 

6th Respondent left out other business units. Further, Sri Mahalakshmi 

Nagar Industrial Association represented by its President Mr S.P. 

Jaganathan, gave a representation to the municipal and other 

appropriate authorities for conversion of residential zone to industrial 

zone. Since, the respondent authorities have not taken any action 

against the said representation, Sri Mahalakshmi Nagar Industrial 

Association filed a writ petition in W.P. No. 30452 of 2022 seeking 

direction to the authorities to consider the petitioner’s representation 

for converting Sri Mahalakshmi Cooperative Nagar into an industrial 

zone. 

11. In addition flat owners welfare associations viz. Lions L Block 

Flat Owners Welfare Association, Kundrathur, Star K Block Flat Owners 

Welfare Association, Kundrathur, have supported the conversion of the 

residential zone to industrial zone stating that there are no disturbances 

(air pollution, noise pollution) from the small scale units functioning in 

their locality and the residents are getting rental income from the staff 

working in the said units. Photocopy of the letters given by the said flat 

owners welfare association and the copy of the order dated 16.11.2022 

passed in W.P. No. 30452 of 2022 on the file of the Honourable High 

Court 'Of Madras are filed herewith which may be read as part and parcel 

of this counter. For NISHA EATE 
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12. The 6th Responde
nt further states that as stat

ed supra there 

panies functioning in the same area where the 

tuated viz. Sri Mahalakshmi Co
operative Nagar. The 

mitted in his complaint dated 
13.10.2022 lodged 

that 

are about 50 com 

Applicant’s house si 

Applicant himself ad 

with the Inspector of Police,
 Kundrathur Police Station,

 Chennai, 

there are more than 35 companies
 functioning around his plot. The 

6th 

n able to collect the name of some o
f the 50 

Respondent has bee 
1) 

companies from the internet and
 Google map which are as follo

ws: 

Crystal Engineering at Plot No.1
25, 2) Sri Sai Sabari Enterprise

s at Plot 

No.11, 3) Jesi Tech at Plot No.
21, 3) J.V. Seamless India Pri

vate Limited 

at SF No0.290/2, 4) Shree Diam
ond Tools at Plot No.64, 5) Air Tech 

s at Plot No.6, 6) SSK Chemical
s & Engineering Solutions Pvt 

Enginee 
79 & 80, 

Ltd at Plot No. 10, 7) Rajeswari E
ngineering Works at Plot No. 

8) Innosparks Industries at Plot
 No.1, 9) P.V. Engineering at Pl

ot No.21, 

10) P.R.K. Industries at Plot No. 
102, 11) Sri Ganes 

No. 21, 12) We Make Solutio
ns Private Limited at Plot N

o.21, 13) Fabri 

Metal Industries at Plot No. 34,
 22) Jayam AC at Plot No. 23)

 KSV, 24) 

Radha Precision Private Limit
ed at Plot No.31 & 32, 24) Div

ya Plastics, 

25) Everest Equipment, 26) Nap
ang Mechanics Pvt Ltd., 27) Kas

i Tech, 

29) Ragul Industries, 30) PV Engineeri
ng, 31) 

33) Athistaas 

h Industries at Plot 

28) Franc Automation, 

Mahalakshmi Polymers, 32) Ayyanar Engineering, 

Engineering, 34) G. Air Technology, 35) Jones
 Academy of Clinical, 36) 

Paradise Pack & Moves, 37) Venturer Modular Pvt Ltd., 38) SB 

Industries. Colour photos downloaded from the internet and g
oogle map 

are filed herewith and the same may be read as part and pa
rcel of this 

counter. 

13. The 6th Respondent further states that his unit is a tiny unit 

engaged in making electrical panels. The average electricity power 

consumption of his unit is 37 units per day and less than 5 units per 

hour based on 8 hours per day which amply proves that the 6th 

For NISHA FAB'S 
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Respondent is a tiny unit. An industrial unit working round the clock 

as falsely alleged by the Applicant will not be able to run with such a 

meagre power consumption. Photocopy of the tax invoices for the period 

29.11.2024 to 27.05.2025 downloaded from the website of Tamil Nadu 

Power Distribution Corporation Limited are filed herewith. The 6th 

Respondent has obtained small business loans from Yes Bank under 

the category of micro and small enterprises by hypothecating 

inventories and sundry debtors for running his late unit. Photocopy of 

the term loan sanction letter dated 15.11.2024 is filed herewith. 

14. The 6th Respondent has been filing income tax returns 

regularly and paying the income tax. His income tax return mentions 

his total income for the assessment year 2024-25 as Rs.12,20,000/- 

which clearly establishes that the 6th Respondent is a small business 

owner. Photocopy of the income tax return is filed herewith. The 

Applicant in order to make a mountain out of a mole, gave the name as 

industrial owner in the cause title of the application to show as if the 

6th Respondent is running a huge industrial factory in his premises. 

Further the Applicant arrayed Dhakshi Enterprises and Ragavi Power 

Tech as 7th and 8th Respondent and gave the name of the 6th 

Respondent as the owner of the said units, whereas 7th and 8th 

Respondents were owned by two different persons viz. Mr Parkavi and 

Mr Elangovan respectively, who were once tenants in the 6th 

Respondents premises and they were forced to vacate the premises due 

to the hindrances created by the Applicant. The 6th Respondent has 

already filed a memo to this effect. The 6th Respondent has also paid 

property tax to the Kundrathur Municipality showing the building usage 

as industrial usage. Photocopy of the property tax receipts are filed 

herewith. 

15. As stated supra, the above documents clearly establish the 

fact that the area wherein the Applicant and the 6th Respondent are 

For NISHA FAB'S 
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situated is an industrial area with about 50 small industrial units 

operating, the 6th Respondent is a tiny and micro unit employing 7 to 

8 persons, working 8 hour shifts per day consuming least amount of 

electricity, the 6th Respondent is earning about Rs.1,01,666/- per 

month from the income generated from his micro unit. The Applicant 
in 

order to vacate the 6th Respondent from his property and to 
harass 

him, filed this false and frivolous complaint to wreak 
vengeance. The 

Applicant has the habit of filing complaint after complaint against 
the 

Petitioner with various authorities with an ulterior intention 
to harass 

the 6th Respondent in order to force him to vacate 
his property. On 

18.07.2022 the Applicant has filed a complaint through 
Tamil Nadu 

Police portal by online against the previous tenant of the 6th 

Respondent viz. Dhakshi Enterprises. He lodged 
yet another complaint 

dated 13.10.20222 with the Inspector 
of Police, Kundrathur Police 

Station, Chennai. The Applicant gave another complaint dated 

01.11.2022 to the Chennai Metropolitan Development 
Authority. 

PARA WISE COUNTER: 

16. The allegations in Paragraph No.1 is denied a
s false, baseless, 

incorrect and imaginary. It is false to state that three 
types of factories 

viz. 1) Nisha Fabs, 2) Dhakshi Enterprises and 3) Ragavi Pow
er Tech, 

which are emitting high pitch noise are operating very close to 

applicant’s home (on the south side). As stated supfa the 

aforementioned Dhakshi Enterprises and Ragavi Power Tech were the 

tenants under the 6th Respondent and they were constrained to vacate 

the premises due to the hindrances created by the Applicant. It is 

further false to state that Mr Vijayan, the 6th Respondent is the owner 

of the aforesaid Dhakshi Enterprises and Raghavi Power Tech. The 

Proprietors of those concerns are Ms. Parkavi and Mr Elangovan. 

For NISHA FAB'S 
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17. The allegations in Paragraph No.2, 3 are denied as false, 

baseless, incorrect and imaginary. The 6th Respondent’s lathe unit is a 

tiny and micro unit registered under the Ministry of Small and Medium 

Enterprises, Government of India. It is not a factory as falsely averred 

by the Applicant. Further, there about 7 to 8 employees are working in 

the 6th Respondent lathe unit and there are no high noise levels. 

18. The allegations in Paragraph No.4 to 10 are denied as false, 

baseless, incorrect and imaginary. The averments in these paragraphs 

are bald allegations and mere repetition of what was stated by the 

Applicant in the previous paragraphs. It is false to state that the noise 

emanated from the 6th Respondent is the cause for the health problems 

of the Applicant’s parents. The Applicant is attempting to include the 

age related ailments of his parents as one of the grounds for his case 

mainly for the purpose of the case. A thorough reading of the medical 

prescriptions filed by the Applicant reveals that the medicines 

prescribed for the Applicant’s in laws appear to be for diabetes, 

respiratory problems and dementia which were not related 
to noise 

pollution. Further all the prescriptions were issued in the 
hospitals 

situated at Trivandrum and Kanniyakumari districts and 
some of the 

prescriptions are issued in the year 2019. 

19. As stated supra, the area where the Applicant’s 
house is 

situated is occupied by about 50 industrial 
units and the Applicant’s 

house is the only residential unit, which fact 
was admitted by the 

Kundrathur ~ Municipality ~ in  their  response in  Letter 

No.Na Ka. 2131/2023/F1 dated 18.08.2023 in Paragraph No.8 to the 

Applicant under Right to Information Act. There are only 7 to 8 

employees working in the 6th respondent’s 
lathe unit for eight hours a 

day during the day time and the said 
unit was registered as “micro unit” 

under Ministry of Micro, Small 
and Medium Enterprises, Gover

nment 

of India, as per the certificate i
ssued by the said Ministry. There

fore, it 

For NISHA FAB'S . 
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is false to say that the 6th Respondent unit is a “factory” under the 

Factories Act, 1948. . 

20. As stated supra, the Applicant has the habit of making 

complaint after complaint to one authority or the other as can be seen 

from the number of complaints and legal notices that he has stated in 

the Application in order to harass the 6th Respondent. The Applicant 

has wrongly invoked the jurisdiction of this Honourable Tribunal. 

The application filed by the Applicant is liable to be dismissed for the 

following among other grounds:- 

GROUNDS 

A. The application is liable to be dismissed in limine for want of 

jurisdiction. As stated supra, the appropriate authority to adjudicate 

the complaint of noise pollution is the 1st Respondent viz. the District 

Collector/District Magistrate as per the provisions of the Noise Pollution 

and Control Rules 2000. This Honourable Tribunal is not the 

appropriate body to adjudicate the disputes with respect to noise 

pollution. 

B. There are about 50 industries operating in the area where the 

Applicant is residing and the 6th Respondent’s micro unit is situated. 

The Applicant is the only resident in the entire area as confirmed by the 

Kundrathur Municipality. There is no other resident made a complaint 

of noise pollution in the same area. The industrial unit owners 

association filed a writ petition before the Honourable High Court of 

Madras for conversion of the area into an industrial one. 

For NISHA FAB'S 
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C. The 6th Respondent is a micro and tiny unit duly appr
oved by 

the Government of India, Ministry of Small and Micro Enterp
rises, 

employing 7 to 8 persons, consuming less than 5 units of elect
ricity 

power, earning a monthly income of about Rs.1,00
,000/- (Rupees one 

lakh only) which clearly establish that the 6th Responden
t is not a big 

industrial factory as falsely alleged by the Applicant. 

D. The Applicant has the habit of making complaint after 

complaint to various authorities and indulged in forum shopping as 

narrated supra with details. The Applicant is misusing and abusing the 

process of law invoking the jurisdiction of this Honourable T ribunal. 

E. The Applicant has suppressed the factum of institution of civil 

suit by the 6th Respondent and the Applicant has approached this 

Honourable Tribunal with unclean hands. 

F. The Application is full of false and frivolous averments not 

supported by documents, bald allegations, irrelevant supporting 

documents. 

In these circumstances it is humbly prayed that this Honourable 

Tribunal may be pleased to dismiss the application in O.A. No.6
7 of 

2025 with exemplary cost and thus render justice. 

Datedat Chennai on this 12t* day of January 2026. 

Tor NISHA FAB'S 
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BEFOR ( SOJST’}F:;E NATIONAL GREEN TRIBUNAL 
P RN ZONE BENCH), CHENNAI 

ginal Application No.67/2025 

K. David Johnson, 

S/o. C. Kutty Nadar, 

Plot No. 78, Sri Mahe i@ e e ahalakshmi Co-operative Nagar, 

Chennai - 600 069. Applicant 

Vs 

1. The District Collector/District Magistrate 

Kancheepuram Collectorate, 

...Respondents 
1st Floor, Kancheepuram - 631 501 and Others 

TYPSET OF PAPAERS FILED BY 6™ RESPONDENT 

LIST OF DOCUMENTS 

Sl. No DATE DOCUMENTS PAGES 

1 ) 11.03.2011 |Annexure -1 Registration 

Certificate issued by Government 
of = ECb) 

India and (18T Cenbipcake 

2 30.03.2022 | Annexure - 2 Le
tter issued by 

Lions L Block Flat Owners We
lfare by b(e 

Association 

3 26.03.2022 | Annexure — 
3 Letter issued by Star 

K Block Flat Owners Welfare
 F¢ (e 

Association 

1 16.11.2022 | Annexure — 4
 Order passed by the 

Honourable High Court 
of Madras -2 

in W.P. No.30452/2022 

5 
Annexure — 5 Colour

 photos 

downloaded from the
 internet and 13- 3% 

) 
google map 

6 28.01.2025 | Annexure 
— 6 Tax Invoices issued 

| g 

by Tamil Nadu Power 
Distribution 8%~ s
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7 24.03.2025 |Annexure - 7 Tax Invoices issued 

by Tamil Nadu Power Distribution |42 -5 

Corporation Ltd 

8 27.05.2025 | Annexure - 8 Tax Invoices issued 

by Tamil Nadu Power Distribution L,\«é 49 

Corporation Ltd 

9 15.11.2024 |Annexure -9 Term loan sanction -5 

letter from Yes Bank 50 4 

10 25.09.2024 |Annexure - 10 Income Tax return 5 5 

11 30.11.2022, | Annexure - 11 Property Tax 

receipts 
02.08.2023, 56~ 59 

19.07.2024, 

31.03.2025 

12 Annexure — 12 0.5.No.71/2023 

and L.A. No.1/2023 on the file of 

District Munsiff cum Judicial 60 _ b i 

Magistrate, Sriperdumpudur, 

Kancheepuram District-E COURT 

STATUS REPORT 

It is submitted that the above-mentioned documents filed before 

this Hon'ble tribunal are true copies of the original to the best of my 

knowledge and conscience. 

Dated at Chennai on this 12t: day of JANUARY 2026. 

g?fioz?@)fw- 
COUNSEL FOR 6TH RESPONDENT.



7:..2021 Print : Udyam Registration Certificate 

I T : m=m= 
Government of India T, T o 

Y&, WY UG HeqH I8 HATA, 

UDYAM 
" REGISTRATION CERTIFICATE 

Our small hands to 
make you LARGE 

7 NAME OF ENTERPRISE NISIA FABS 

TYPE OF ENTERPRISE * MICRO 

MAJOR ACTIVITY MANUFACTURING 

SOCIAL CATEGORY OF Z v ENTREPRENEUR 

.No. Jd; Aadbasr M nds Unit(s) Ns 
WA 5.No.| Udyog Aadhanr Memorandum nits) Nome 

i 1 |TNozAorseass NISHA FABS 

Flot/Door/Block No, 88 Name of Premises/ Building TINY SECTOR 
Village/Town SIDCO INDUSTRIAL ESTATE Block NA 
Road/Street/Lane [EKKATTUTHANGAL City CHENNAI 
[State TAMIL NADU Districe |cHENNAL, Pin 600032 
Mobile 9551298810 Email; | nishafabs@pmaik.com 

DATE OF INCORPORATION / REGISTRATION OF ENTERPRISE Azl 

DATE OF COMMENCEMENT o PRODUCTION/BUSINESS. 

| SNo. NIC 2 Digit NIC 4 Digie Activity 
L 25 - Manufacture of fabricated metal 2599 - Manufacrure of other 25999 - Manufacture of other Manufacturing products, except munchinery snd fabricated metal produces me.c. |fabricated metal products n.e.c. equipment 

DATE OF UDVAM REGISTRATION 020712021 
" In case of graduation (upward/reverse) of status of an enterprise, fhe beneft of the Government Schemes will Ve avaited as per the provisions of Notification No. 5.0. 2H9(E) dated 26.06.2020 issued by the M/o MSME. 

Discloror: This is computer genetated statement, o signature fequired. Printed from bt /udsameeasimaion eov in & Date of printing:- 08/07/2021 
For any assistance, you may contact: 

L District Industries Centre:  CHENNAI(TAMIL NADU) 

2. MSME-DI: CHENNAI ( TAMIL NADU BE A A - CHAMPION 
with the an—_—— . . - hitps: //udyamreg|stra|lon.gov.ln/PnnlApplicalion,aspx?fudm:dInLvDyTrGI7VuaYCTgGSg== 

1/4
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Ministry of 

-MSME 

hItps:lludyamregistmion.gov.in/PrintApplicafion,aspx?’udm=dInLvDyTrGl7VuaVCTgGag== 2/4



77712021 Print : Udyam Registration Ceitificate 
® 

— —_— 
T BT m=n= 

Government of India 

Ministry of Micro, Small and Medium Enterprises 

T Type of Enterprise | MICRO  Msjor Activity |Manufacturing 
Type of Organisation | Proprietary Name of Enterprise | NISHA FABS 

[ Own | SHRI MEGANATHAN VIAYAN ) PAN | AMXPVIOTOL 
| Do you have GSTIN | Yes Mobile No. | 9551298810 | 

Email Id | nishafabs@gmail.com B Social Category | OBC - - »[ 
[ Gender | Male Specially Abled(DIVYANG) | No | 

q Date of Commencement of | | Date of Incorporation | 11/03/2011 ottt of | 1032011 ] 

Bank Details 

[ Baok Name IFS Code [ Bank Account Number | 
[ INDIAN BANK IDIBO0OCS69 I 50061584027 ’ 

Eniployment Details 

Male Female Other | Total | 
8 1 0 | 9 

Investment in Plant and Machinery OR Equipment (in Rs.) 

¢ J S =e— [Exclusisn gi:’:::f‘ Pollution it Investment in Plant and Total | Export | Net I Vear | Tope | Value (VDY) | Research & Development | Michinery OR Equipment((A): | Turnover [ Turtover | Turmover | IR ITR | 
il  |and Industrial Safety Devices| ®1 | W ® || e T 

01920 Moo [9683800 000 49683800 1 | 10783552 00000 ‘Flomssz o0[¥es |ITR | 

Unit(s) Details 

[ = T T T i ISN ::::“ Flat [Bnilding llage/Town | Block | Road City Pin [Slate | District | 

|| usHA [PLor |sRIMANALAKSHMICO- Ny = . | D TAMIL | | 1 |5aBs |NOGs |OPERATVE NSRS KUNDRATHUR VAZHUTHILAMBEDU | CHENNA! | 600069 | (M- | KANCHIPURAM 

Official address of Enterprise 

| [FiauDoor/Block No. J[ss |[Name of Premises/ Building [Tivy sEcTOR ]| 
| [vittagerTown [SIDCO INDUSTRIAL ESTATE |[Btosk [Na | 
[Roadistreet/iane [ErkarTUTHANGAL  ciy . [[cHENNAT - 
[state ~ ravmnaby [ istrics - _[cHENNAL Pin:o00032 ] 
[Mobte -  |[9ssi20s810 [Emait; [nishafabs@gmait com 

National Industry Classification Code(S) 

|sNo. [ Nic 2 Digit ~|[Nic 4 Digir |[Nie 5 Digic 
| |25 - Manufacture of fabsicated metal products, except |(2599 - Manufacture of other fabricated machinery and equipment metal produets n e.c. 

25999 - Manufacture of other fabricated 
metal products nes. Manufacturing | 

—_— - - 
hnps:l/udyamregis(rafion.go\Lin/PriniAppIica(ion.aspx?fudm=dInLvDyTrGflVuaVCTgGSg== 3/4



7 2001 Print : Udyam Registration Certificate 

Are you interested to get registered on Government e-Market (GeM) Portal 

Are you interested to get registercd on TReDS Portals(one or morc) - No { ‘ 
Distrct Industries Contre -  |cHENNAI(TAMILNADU) | 

| MSME-DI CHENNAI( TAMIL NADU ) 
| Date of Udyam Registration 0200712021 o 
| Date of Printing 080772021 1 

hnps://udyammglslration,gov,ln/PrintApplicationAaspx7fudm=dInLvDyTrGI7VuaVCTg63g== 414



Government of India 

Form GST REG-06 

[See Rule 10(1)] 

Registration Certificate 

Registration Number :33AMXPV3979L1ZS 

(Amended) 

1. |Legal Name MEGANATHAN VIJAYAN 

2. [Trade Name, if any NISHA FAB S 

3. |Additional trade names, if any 

4. |Constitution of Business Proprietorship 

5. |Address of Principal Place of T.8 NO.88, SIDCO INDUSTRIAL ESTATE, Business EKKATTUTHANGAL, CHENNAI, Chennai, Tamil Nadu, 
600032 

6. Date of Liability 01/07/2017 

7. Date of Validity From 01/07/2017 |To Not Applicable 

8. Type of Registration Regular 

9. |Particulars of Approving 

Signature Signatur_e}go Verified 
Digitally signed.bybs GOODS 
AND SERVICEGfAX NETWORK 07~ 
Date: 2023.09.0F 00:41:35 IST 

Name 

Designation 

Jurisdictional Office 

Date of issue of Certificate 07/09/2023 

in the State. 
Note: The registration certificate is required to be prominently displayed at all places of Business/Office(s) 

This is a system generated digitally signed Registration Certificate issued base 
on 07/09/2023 . 

d on the deemed approval of application



59 
Annexure A 

Goods and Services Tax Identification Number: 33AMXPV39TOL1ZS 

Details of Additional Place of Business(s) 

Legal Name MEGANATHAN VIJAYAN 

Trade Name, if any NISHAFAB S 

Additional trade names, if 
any 

Total Number of Additional Places of Buslness(s) In the State 1 

1 PLOT NO.65, SRI MAHALAKSHMI CO-OPERATIVE NAGAR, VAZHUTHILAMBEDU, Kundrathur, Chennai, Kancheepuram, Tamil Nadu, 600069



6 Lb) 
Annexure B 

o 

Goods and Services Tax Identification Number: 33AMXPV3979L1ZS 

Legal Name MEGANATHAN VIJAYAN 

Trade Name, if any NISHA FAB S 

Additional trade names, if 
any 

Details of Proprietor 

Name MEGANATHAN VIJAYAN 

Designation/Status PROP 

Resident of State Tamil Nadu 
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6@) 
TRINSLATED copy 

Regd. No: SRG/Chennai South/537/2020 

LIONS L BLOCK FLAT OWNERS WELFARE ASSOCIATION - KUNDRATHUR 

L Block , Amarprakssh Temple Waves , Pkv Maha Nagar Kundrathur Chennai — 

600 069 Phone : 7397223371 Mail: libfowassociation@gmail.com 

Date: 30/03/2022 

To 

Mahalakshmi Nagar Industries Association, 

Mahalakshmi Nagar, 

Kundrathur, Chennai. ’ 

Sub: 

No Objection given by Lions L Block Flat Owners Welf’:re Association to 

Sri Mahalakshmi Industrial Association — Regard. 

Respected Sir, 

We, through the Lions L Block Flat Owners Welfare Association, 

hereby stating that that there are many small and micro companies operating 

around our residents and we further submit that there has been no dlsruptlon 

to our residents due to these companies till date. . ! 

Sd/- 

(AVijay Pandias) 

PrYsident



Regd. No, South / §38/2020 

Temple Waves, PKV Mahanagar, Vazhuthalamedu, Kundrathur,Chennal - 600089, TN. ?’ 

Email : star kblowa@gmail.com / skbfowa@gmail.com 

President Secretary Treasyrer 

MARASO08 BHASHA.H THIYAGARAJAN.M SURESH KUMAR.E 

Cell ; 9940217895 Cell; 8838255567 Celi ; 9841892488 

L) bod i 4 Bg g Aot Loy st uzyar 
1) be o 1y Bad, 
@}wh)jyj , Vwtoat- {9 

*sm K BLOCK FLAT OWNERS WELFARE ASSOCIATION 

A1 Qe 1— 
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B33 Boqualseiny opiBey Blyad-y 2nfsblEb) 54 
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Aoy BN med. Cope D5l vaflwtsys Soqmf) 27 Ausd 1 
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TRANSLATED COPY 

STAR L BLOCK FLAT OWNERS WELFARE ASSOCIATION 

Regd. No! South/538/2020 

Temple Waves , Pkv Maha Nagar, Vazhuthalamedu, Kundrathur, Chennai —-69, 

Email: star.kbfow@gmail.com/skbfowa@gmai.com 

President Secretary Tv’easurer 

MAHABOOB BHASHA.H THIYAGARAJAN.M SURESH KUMAR.E 

Cell:994217895 Cell:8838255567 Cell: 9841592488 

To 

Sri Mahalakshmi Nagar industries Association, 

Sri Mahalakshmi Nagar, 

Kundrathur, Chennai. 

Sub: 

No Objection given by Star L Block Flat Owners Welfare Association to Sri 

Mahalakshmi Industrial Association — Regard. 

Respected Sir, 

We, through the Star L Block Flat Owners Welfare Association , hereby 

stating that that there are many small and micro companies operating around 

our residents and we further submit that these companies have not caused any 

disruption (Air Pollution , Noise Pollution) to our residents so far. Furthermore, 

our apartment residents are getting rental income from the company 

employees. Therefore, we would like to-inform you that our two associations 

may work together to keep our residents clean and safe. \ 

sdf- 

26.03.2022 

—



IN THE HIGH COURT OF JUDICATURE AT MADRAS 

DATED : 16.11.2022 

CORAM 

THE HON'BLE MR.JUSTICE P.D.AUDIKESAVALU 

W.P.NO.30452 OF 2022 

Sri Mahalakshmi Nagar Industrial Association 

Represented by its President 
Mr. S.P.Jaganathan 
No.21, Sri Mahalakshmi Co-operative Nagar 
Kundrathux, Chennai - 600 029. : d 

... Petitioner 

[is= 

The Government of Tamil Nadu < 
Represented by its Principal Secretary to Government 

Housing and,Urban Development Depaxtment 

III Floor, Secretariat ' 

Chennai - 600°009. y 
& y: > 

The Government of Tamil Nadu - 

Represented by its Principal Secretary;to 
Government 

Principal Secretary of Minister 
for Micro, Small 

Medium Enterprises (MS.& ME} 

Rural Industriearincluding.cottage 
industries, 

small industries,’Tamil-Nadu, 
Urban Habitat Development-Board 

Fort St. George, Secretariat 

Chennai - 600 009. 

The Director 

Directorate of Town and Coun
try Planning 

Fourth Floor, No.807 

Anna Salai, Chennai - 600 002
. 

The District Collector of Ka
nchipuram 

0/0. District Collector of 
Kanchipuram 

Thayarkulam, Vandavasi
 Salai 

Kanchipuram - 631 501. 

The Member Secretary 

Chennai Metropolitan pevelo
pment Authority (CMDA) 

No.1l, Gandhi Irwin Road 

Thalamuthu Natarajan Build
ing 

Egmore, Chennai - 600 008.



6. The Commissioner 
Runrathur Municipality 
No.1, Lalachatram Road 
Rundrathur, Chennai - 600 069 
Kanchipuram District. 

... Respondents 

Prayer:- Writ Petition filed under Article 226 of the 
Constitution of 1India, 1950, praying to issue a Writ of 
Mandamus, directing the Fifth Respondent to consider the 
Petitioner representation dated 20.10.2022. 

For Petitioner : Mr.P.K.Ganesh 

For Respondents ) Mr.T.Arun Kumar 
Additional Government Pleader 

{1/, J{Foz Rl and R2) 

\ Mrs,N.Senthil Selvi 
(For R3 ‘and R4) 

Mr.V.Manoharan (For RS) 

Mr.P.Srinivas (For R6) 

ORDER 

Heard Mr. P.K.Ganesh, Learned Counsel for the Petitioner, 

Mr. T.Arun Kumar,  Learned -Additional Government Pleader, who 

takes notice for the _First and Second Respondents, Mrs. 
N.Senthil Selvi, Learned Counsel, who takes notice for the Third 

and Fourth Respondents, Mr. V.Manoharan, Learnmed Counsel, who 
takes notice for the Fifth Respondent and Mr, P.Srinivas, 
Learned Counsel for the Sixth Respondent and perused the 
materials placed on record, apart from the pleadings of the 

parties. 

2. The grievance ventilated by the Petitioner is that he 
has made a representation dated 20.10.2022 to the Respondents 
for conversion of a residential zone into industrial zone, but 
as no action has been taken thereon, the Writ Petition has been 
filed. 

3. Having regard to the limited nature of relief sought, 
this Court without expressing . any view on the correctness or 
entitlement of the claim made by the Petitioner, passes the 
following order:-



) the 

:;presenta:fgieénw authority ghall immediately examine the 

ascertaining as atled 20.10.2022 made by the Petitioner including 

the relief claime:: whether the petitioner would be entitled for 

(ii) if i i . 
documents tis 1: found that any other details or supporting 
be informed in oo ol¥s the geficiencies in that regard shall 
be furnished Hi:}f}nng to the petitioner requiring the same to 

the same; N a time frame of not less than 15 days for 

d the event . . es i h 
requirements eyen thereaft?:r not being satisfied with the 

' affording £ : an enquiry shall be conducted 

and allgot:g inroxt“m‘y Of personal hearing to the Petitioner 
that regard; andp Sons concerned to explain their position in 

(iv) a r W 6 s 

oooned order sr\‘;‘flh’a,éa'sséd\dealing with each of the 

gfi"‘er)f—sand ‘io//accordance with law and the 
unicated, by. ‘31.03.2023 under written 

/ S 4 > \ 

contentions raised/ 
decision taken 
acknowledgment . 

o 4. In the“resule, ! i 7 A it i i d on the aforesaid terms.-No el Writ Petition is dispose 

ysd/~ | & 
\Assistant ,Re;g,i,étrar {Cs-1V) 

//TEue Copyl/ p 

~—Sub Agsis/tant Registrar 

Maya 

To 

ilo The Secretary to Government 
The Government of Tamil Nadu 
Housing and Urban Development Department 
I1I Floor, Secretariat 
Chennai ~ 600 009. 

2. The Principal Secretary to Government of Tamil Nadu 
Principal Secretary of Minister for Micro, Small 

Medium Enterprises (MS & ME) 
Rural Industries including cottage industries, 

small industries, Tamil Nadu, 

Urban Habitat Development Board 

Fort St. George, Secretariat 

Chennai - 600 009.



The Director Directorate of own 
i 

Fourth Floor, No.g8g7 n Country FLannigng 
Anna Salai, Chennai =~ 600 002 The District Collectq 4. 0/0. District Col e 

lace Kanchipuram Ctor 
i 

Thayarkulam, Vandavasi S:i KanChIPUfam 
Kanchipuram - 631 59 5 o 

5. The Member Secretay. Chennai Metropolitan Dev, 
ity (CMDA) 

No.1, Gandhi jorit Hows ©lopment Authority ( Thalamuthu Nna tarajap Buj Egmore, Chennaj - 600 0og 
6. The Commissioner - e ~ Kunrathur Municipalxtj\llr Ar, No.l, Lalachat ) = 

~ \ if o Tam Road ! [/ Kundrathur, Chenpss s 600 065 0, Kanchipuram 'Strict, 

3 ) cc to Mr.P.K.Ganesh +1 
oS S.R.No\8 63 

+lce to Mr.V.Maflofia;an, Advocate, S.R.No.B6964 
T S R.No.87301 

+lcc to the Spec?é} Government. Pleader(rq?gst), S.R.No. 

* 4« W.P.No.30452 of 2022 
Gy RSI(CO) 

=} RLP (30/11/2022) 

(]
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n GPS Map Camera 

§ Irandankattalai, Tamil Nadu, India 
X4f4+m5, Mahalakshmi Nagar Layout, Irandankattalai, 

&4 B Tamil Nadu 600069, India 
o W Lat 12.9742° Long 80.10571° 

,-‘;; 26/06/2025 08:45 AM GMT +05:30 



m GPS Map Camera 

Irandankattalai, Tamil Nadu, India 
21, Tiruneermalai, Irandankattalai, Tamil Nadu 600069, 

India 

Lat 12.972934° Long 80.105075° 

” 26/06/2025 08:48 AM GMT +05:30 
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&~ GPS Map Camera 

Irandankattalai, Tamil Nadu, India 
§ X4f4+87g, Mahalakshmi Nagar Layout, Tiruneermalai, 

=" |randankattalai, Tamil Nadu 600069, India 

Lat 12.97331° Long 80105603° 

5/06/2025 08: : 
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Vazhuthalambedu, Tamil Nadu, India 
X4f4+c3q, Mahalakshmi Nagar Layout, Vazhuthalambedu, 

Tamil Nadu 600069, India 

Lat 12.973278° Long 80.105147° 

26/06/2025 08:49 AM GMT +05:30 



£} 6PS Map Camera 

Irandankattalai, Tamil Nadu, India 
21, Tiruneermalai, Irandankattalai, Tamil Nadu 600069, 

India 
Lat 12.972934° Long 80.105075° 

s 26/06/2025 08:48 AM GMT +05:30 



fl GPS Map Camera 

Thirumudivakkam, Tamil Nadu, India 
Kanchipuram 22 Mahalakshmi Co-operative Nagar 

Vazhuthalambedu, Thirumudivakkam, Tamil Nadu 600044, 

India 

Lat 12.972896° Long 80.10526° 
26/06/2025 08:48 AM GMT +05:30 



:(f_} GPS Map Camera 

Irandankattalai, Tamil Nadu, India 
21, Tiruneermalai, lrandankattalai, Tamil Nadu 600069, 

India 
Lat 12.97283° Long 80.105622° 

26/06/2025 08:47 AM GMT +05:30 
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| SHREE DO 10015 - 
Mles, of Resin Bonded, Metol Bonded Dia , d Wh PCD, PCBN Inserts & Industeiol olf Dicmr:d" Pwdz‘: lr'? 

No 64, Mahalakshmi Nagar, 
Kundrathus, Chennai - 600 069 

&} GPS Map Camera 

Irandankattalai, Tamil Nadu, India 
X4f4+87g, Mahalakshmi Nagar Layout, Tiruneermalai, 

Irandankattalai, Tamil Nadu 600069, India 

Lat 12.97347° Long 80.105673° 
26/06/2025 08:46 AM GMT +05:30 
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£ GPS Map Camera 

Irandankattalai, Tamil Nadu, India 
80, Mahalakshmi Nagar Layout, Tiruneermalai, 

T Irandankattalai, Tamil Nadu 600069, India 
| Lat12.973536° Long 80.106434° 
26/06/2025 08:44 AM GMT +05:30 



5K CHENICALS & ENGINEERING 
SOLOTIONS PVT. T, 
Total Water Solutions - Vi jou e:ery step 07 e 425 

Registecsd Aldress : 
Chakkragant Nagar, Maduravayal, Chennai, Tamil Hadu - 600 095. 

9, 54 ahatakshmi Cooperative Nagar. 
ge. Chennai. Kancheeguram, Tamil Hatu - 500 044, 

Irandankattalai, Tamil Nadu, india 
80, Mahalakshmi Nagar Layout, Tiruneermalai, 

Irandankattalai, Tamil Nadu 600069, India 

Lat 12.973568° Long 80.10627° 
26/06/2025 08:43 AM GMT +05:30 
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fl GPS Map Camera 

L Irandankattalai, Tamil Nadu, India 
O o B " 80, Mahalakshmi Nagar Layout, Tiruneermalai, 

b i | '. Irandankattalai, Tamil Nadu 600069, India 
g a Lat 12.973618° Long 80.106121° 

26/06/2025 08:42 AM GMT +05:30 
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&2 6PS Map Camera (] 

B Irandankattalai, Tamil Nadu, India 
¥ 80, Mahalakshmi Nagar Layout, Tiruneermalai, 

& Irandankattalai, Tamil Nadu 600069, India 

Lat 12.973621° Long 80.106106° 

} 26/06/2025 08:42 AM GMT +05:30



&} GPS Map Camera 

Irandankattalai, Tamil Nadu, India 
Xaf4+f9f, 21, Mahalakshmi Nagar Layout, Tiruneermalai, 

Irandankattalai, Tamil Nadu 600069, India 

Lat 12.973815° Long 80.106047° 

26/06/2025 08:42 AM GMT +05:30 
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& 6PS Map Camera 

Irandankattalai, Tamil Nadu, India 
X4f4+f9f, 21, Mahalakshmi Nagar Layout, Tiruneermalai, 

Irandankattalai, Tamil Nadu 600069, India 

Lat 12.973892° Long 80.106108° 

26/06/2025 08:41 AM GMT +05:30 
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Irandankattalai, Tamil Nadu, India 
X4f4+f9f, 21, Mahalakshmi Nagar Layout, Tiruneermalai, 

| Irandankattalai, Tamil Nadu 600069, India 

Lat 12.973637° Long 80.105802° 
26/06/2025 08:44 AM GMT +05:30 
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] GPS Map Camera 

Irandankattalai, Tamil Nadu, India 
X4f4+f9f, 21, Mahalakshmi Nagar Layout, Tiruneermalai, 

Irandankattalai, Tamil Nadu 600069, India 

Lat 12.97427° Long 80.106146° 

26/06/2025 08:40 AM GMT +05:30 
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Vazhuthalambedu, Tamil Nadu, India 
X4fd+c3q, Mahalakshmi Nagar Layout, Vazhuthalambedu, & 

Tamil Nadu 600069, India 

= Lat 12.973227° Long 80.104739° 
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Irandankattalai, Tamil Nadu, India 
X4f4+87g, Mahalakshmi Nagar Layout, Tiruneermalai, 

Irandankattalai, Tamil Nadu 600069, India 

Lat 12.973317° Long 80.105592° 

26/06/2025 08:49 AM GMT +05:30 
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n GPS Map Camera ™ 

Irandankattalai, Tamil Nadu, India 
X4f4+f9f, 21, Mahalakshmi Nagar Layout, Tiruneermalai, 

Irandankattalai, Tamil Nadu 600069, India 

Lat 12.973755° Long 80.106033° 

26/06/2025 08:42 AM GMT +05:30 
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[ TAMILNADU POWER DISTRIBUTION CORPORATION LIMITED 
Kegitered Ofice  No. 144, NPKRK Maslgn, Ano S, Chearr -0 102 A 

Tax Invoice for LT Current Consumption Charges for the Month of January 2025 ) 
[ Secton KUNDRATHUR GSTN No: lfluncums'zc 
e (Chennai - Southt involcs No: LAD0250140565342 / Dal 2810172025 
ey TR Tanll Appied LAA___[sanctoned Losa “oKw 

a Comnecton Phase Jphase [invocaType NVOICE e ——— 09-234-018-3225 R = - e 
/Address & GST of the Consumer e ek — m« Meter No: 6920476 Supply Type Reguiar 

SN0, 742/3, PINo 6.Sri Mahalakshmi co operative_nagar Kundrathur Vi Solar RTS NO Revorse Charga NO 

State: TAVRNAD Sl e [ Wolding No Biling Cycla B-Monthly 
[Consurmer GST No: 220 - == 10 Pariod . . s = | ) 66T 60T & LD 

Bill Amount. Rs.1,142/-) 

17/02/2025 94987 94987 

Duo Date 

Encrgy | Final Reading [ Initial Reading [ MF | Consumption | MaxDmd | MaxDmd [ Power Factor 
Consumption : [AflerMF & | Recorded [ Recorded with | ~ Recorded 

DT Loss] : MF 
[READING 11583.0 11190.0 A 393.0 400 40 00 

DATE w0202 2312024 
sTATUS Normal Nomnal 

PARTICULARS HSN/SAC 
SAVE ELECTRICITY 

'SECURITY DEPOSTT Energy Charges. 27160000 1886.40) 1580.40 
Balance as of 01-04-2023 2564.00 || Fixed Charges. 2716 0000 

Interest Credited on above after 173.00 (| Sub Total (a) X 1886.40 1886.40 
TDS oy 

[CoNectiie Didog B Ve 000! Gowt Subsiy 27160000 74430 74430 
E e 4 You OO0 ol ) “74430] 60 
Balance as of 28/01/2025 2737.00 Welding Sur Ghr 296912 

Excoss MO Charges 05912 
Panalty for LPF 996 912 

|Net Work Charges 998 631 

| Sub Total (c) 0.00] 0.00] 0.00] 0.00 

| Esectricity Tax 

0 000, TCS /TDS [w's 206(1C)] 0.00 0.00 0.00 0.00| Batance. 12024 ] : 
ot b Total (0) : %] ow| oum 000) 
e ! (Other Charges 996912 

S0 Damand 
|Adjusted  (including this Bill) 0.00 ol 

| Balance 12025 0.00 = 0 (Sub ot (0) 000 o000 oo [ 
Loss: 

Adjustments 

|Advance CC A4 

Refund Of SD 

(Sub Total ) o[ oo| o] 0.0 

[Round of (g) L5l i 
et Payable At (asbrcrdratig) 114200 000|000 114200 

(Rupees-One thousand One hundred Forty Two only) 
% 1 848 amount siad bo payathe within tha dus date fo avoid disconriaction as par Soc 56(1) of Electricty Act 2003 

2Payment alter due dato wil attract belsted. payment surcharge and otlier charges as appicatie 

3 Thi is system generated invoice Doas not require signalury 

T2 Yot Dottt cxren: 14CO - Mater Cauton Depost ASD - Al gesrty Dl 
% T ot s SAC - Servioss Accounting Codes: 80~ Secuty Depouk 
:“""-ro-m M - Mulipe Factor w-wnumn--!u 
oy T Sy o omociaas  LPF - Low Powe Facr o Asst EnginesriKUNDRATHUR 0%t e Tar 7 Curent Trnwlorr L7 Low T 



(i 

[: TAMILNADU POWER DISTRIBUTION CORPORATION LIMITED 
Regiicred Office Mo 144, NPKRK Mesuga. Aaa Saes, Che - 400 007 

Tax Invoice for LT Current Consumption Charges for the Month of January 2025 
[scsen [KUNDRATHUR GSTNNo- [osamocrarsserze ooe (Chenna - Soutn? Invoica No L400250140565341 / Dator 2810172025 = R Tonl Appled [ Sanctioned Lood 80KW 

Prase Iphase |invoca Typo INVOICE Saevis Connection Nurmber . 5 = 09-234-018-3082 CToncT NonCT___|Placa of Supply Tami Nadu m;:\:::‘namss & GST of the Consumer T e e S 
SiNo 427, PN 5.5 Mabalahshrn o operaive naga,vazhuchulmbedKund Solar RTS [ Reverse Ghargo no 
Swte: TAMILNADY O [ Woldng s Biing Cycla B Monrly 
[Cormumer GST Mo 290172008 — B Peciod . (] P “oms_| )6l 60T 60T & LD 

i i 1 Amount Rs.5,240/- ittpsivww. > 949 1987 = 1710212025 94987 949 

i Due Date 

Encrgy | Final Reading | Initial Reading | MF [ Consumption | MaxDmd | MaxDmd | Power Factor Consumption : [AlerMF & | Recorded [ Recorded with |~ Recorded 
DT Loss] : MF 

READING 20970 2700 1 210 500 50 033 
DaTE 200172025 2am2024 
STATUS Normal Normal 

PARTICULARS HSNSAC SAVE ELECTRICITY 
'SECURITY DEPOSIT Enargy Charges. 27180000 1906.60 1908.60 

[Batance as of 01:04-2023 532,00 Fsod Charges 27160000 1296.00 1296.00 
Interest Credied on sbove afer 360,00 | Sub Total (a) 320280 320280 
e Less: Collcton During e Y . 

S 000! Gon Subsey 27160000 ~5050) “5080) Refund made in e Y 00 
= S Tom o) S0z0) 080 

s el iy 5588 00| Wetdng Sur G 956912 27240 280 
xcess MO Charges 12 MCDasof 28012025 270000 kel ) 

- Penaly for LPF 956912 162895 1622.95 = OLD ARREARS CREDITS ol 
et Work Crarges 998 631 
o 1901.35] 000 = T [ = — |2 T ) i 1301.35] 

Elocticty T . 25, ADVANCE CC ACCOUNT il 2 7CS 11D [us 206(1C)] 00| oo oo 0.00) Batance as of 2611172024 0.00) 
5ub Total (4) 2540 0w oo 228.00] Coecion During t Period 0.00) 
(Other Charges 96912 trest Aowed 0.00) 

[Adpsed(inctuding s Bi) O] A0 Demand 
[Baance s of 2210172025 P | - 

[5ub Tota (o) 000 ooo| omo 0.00) 
Loss: 
Adjusments 
[Advanca CC A 
Rotund Of SO 
[Sub Total (1) o0 000 oo 000 
Round o (g) 025 025 
[Nt Payable Amt (asbrcrdradtig) 52000 o00] o] 524000 

)| (Rupces:Five thousand Two hundred Forty only) 
4184 amount shail be payable within the due dato t0 avoid disconnection ns per Sec 86(1) of Elecincity Act 2003 

2Payment after due date wil atiract bolated payment surchorge and other charges as applcable 
3184 s systom ganarstod invoice Does not requre signalure 

Aetonymg; 
T Dt e D - Mata Cauton Bopost ASD - Adstonal Sectty Depost 
o g s SAC- Sarvices Accounting Codes 50~ Securty Dopost 
":n-v-.wm M - utie Fackor MO - Masimon Demand 
Hemnt S of Namenclaan L - Low Power Facer RTS - Rl Top Solr -t S T iy " . LT Low Tonsion Asst EnginaerKUNDRATHUR 

ALowA 

il 
o)



0 
TAMILNADU POWER DISTRIBUTION CORPORATION LIMITED 

Tax Invoice for LT Current Consumption Charges for the Month of January 2025 
[secton KUNDRATHUR GSTN No. [ssanocrarseerzc 
Cacle. Chennal - South 1 Invoice No. L400250 140565340 / Date: 28/01/2025 Camion VazuTALABEDy Tani Applied N3 Sancioned Load 2U0KW 

Phase 3 phase Invorce Type INVOICE Sevie Connection Number .. i 
2 r 09 234—0] 8-308 1 CTNon-CT Non-CT Placa of Supply Tamil Nadu Name/Adaross & GST of the Consumer Mot o BTI817 | suomy Type Regular 

SN0 74277 PINo 65.5¢i Mahalukshmi co operative nagar,vazhudhalambedu Kund. Solar RTS NO. Revarse Chargs NO 
[Shota: TAMLNADY. Suate Code' [ Walding NO Biling Cycle B-Monthly 5.8 Consumer GSTN e a1 Pord B | 16l 67 6T & 1D [Eb—bql‘“‘? Pay This Bill By Onlin e W Aountd) 

htips://svwwtncbnet.org/c : 1023035 94987 94987 
v Dot 

Energy | Final Reading | Initial Reading| MF | Consumption | MaxDmd | MaxDmd | Power Factor Consumption : [AerMF & | Recorded [ Recorded with | Recorded 
DT Loss) : MF 

READING 159990 123800 1 0190 100 1o [ 
e 012025 201172024 
STATUS Normal Normal 

PARTICULARS. HSN/SAC Base Amount Rs.. SGST | Invoice Amount SAVE ELECTRICITY @5% g 
SECURITY DEPOSIT Energy Charges: 2716 0000 125359.60| 25359.60 

Balance as of 01-04-2023 5326.00 || Fixed Charges- 2716 0000 3888.00 | 3888.00 
Interest Credited on above aher 360,00 || Sub Total (a) 2924760 2924760 TOS = 

8 Yeor L] Govt Subsidy 2716 0000 -1207.60| -1207.60| 
N R R Ve OO S o) 120780 120760 
Lol 2p00) Welding Sur Che 995 912 

Excess WD Chorges. ss5912 
Penalty for LPF 996 912 

ot Work Charges 998 631 
| Sub Total (c) 0.0 0.00) 0.00| 0.00| 

Electricity Tax 1296.70 1296.70 
TCS /TDS (uis 208(1C)] 00| o000 oo 0.00 Batance as of 2511172024 000 
Sub Total (d) 1296.70| 0.00] 0.00] 129670 | Cobection Dunng the Penod 0.00 
Otner Crarges 995912 interest Allowed 0.00| 

ASD Demand 
Adjsted  (including this Bill) 0.00, e 

Balance as of 28/01/2025 0.00| 

| Sub Total () 0.00] 0.00] 0.00| 0.00| 

Less: 

Adjustments. 

Advance CC Adj 

Refund Of SD 

5ub Towl () 000[ 00| oo 000] 
Round off(g) ) 030 
Net Payable Amt (asbecedsateg) 29337.00] 000 000] 29.337.00) 
(Rupees:Twenty Ninc thousand Three hundred Thirty Seven only) 

4441 64 mcunt sha b payati witn the dos Gae 0 avol disconnacton s per Sec 501)ofElcticly Act 2003 
2Paymant sl due dato wil atract beloted payment surcharge ond other charges us appicabi LT i 3ystam genaratad invoice. Does not require signatura 

Actonymg: 
AT Ot e CD - Mter Cauicn Dopest ASD - Adtionat Securty Dapost 
o S 0- v Dot g Cormarpton M - Mkila Factor MO - Maximum Domand 
7 e Sy ol Nomcire L - Low Poe:Facr TS - oo Top Scr 
"’tw-.,,s_n_," CT = Cument Transformer LT - Low Tension. Asst EnginoerKUNDRATHUR 



7 TAMILNADU POWER DISTRIBUTION CORPORATION LIMITED 

Tax Invoice for LT Current Consumplion Chay for the Month of January 2025 Z [Soction KUNDRATHUR GSTN No. JAADCTATBAE1ZC Circle Chennai - Southt Ivoico No_ L400250140565343 / Date 2800172025 
Diswriution VAZHUTHALAMBEDY -l Tanfl Aaphed LATA Sanctioned Load 20KW o 

Phase 1phase. I, Ry INVOICE 
ST OB bt 09-234-018-2899 - — [emomcr NGt [Pt Sty | Tarivods Name/Address & GST of the Consumer o et Meter No. 91459187 | Supply Typm Regular it Pl 5 Mttt facVasuhalambo Pl sram Saar RTS no Raverse Crarge ) State: TAMILNADU State Code [ Waking No Biing Cyda B-Monthly 

[— 212026 z . 2m0172025 L) 63T 60T & Lb 8 Amount Rs.0/- 
170272025 94987 94987 

0vo Date 

Fncrgy .| Final Reading | Initial Reading | MF | Consumption | MaxDmd | Max Dma | Fower Facier Consumption : [AflerMF & | Recorded [ Recorded with |  Recorded DT Loss] : MF 
[READING 4890.0 4808.0 1 82.0 200 20 00 
DATE 2800172025 281172024 

status Nomal Nomal 
PARTICULARS HSN'SAC Base Amount Rs. [ CGST | SGST | invoce Amount SAVE ELECTRICITY a% | g% Re 

SECURITY DEPOSIT |Energy Charges 2716 0000 393,60 393,60 
Balance as of 01-04-2023 239,00 || Fixed Charges 2716 0000 
Ineres: o on sbove afer 16.00) [ Sub Total (2) 3.0 3%60) 

Loss: 
(Colctod Dureg e Yea? OO0 o Subidy 2716 0000 393.60) %300 Refund made i the Year [ s o — Batance ovof 236172025 L] | mrrvmerrm toiz 

Excess MO Crorges B o s T LIz — - - F 
et Viork Charges sssen Particudars Period Amount oy 

i 0.00] 0.00] 10.00| .00} 
— —[ 5o Total @ Fow | N | R 00| = 

"ADVANCE CC ACCOUNT <AL 
| TCS TDS [ws 206(1C)] 0.00 0.00 0.00| 0.00 Batance sa of 21172024 0.00 
Sub Total (d) 0.00 0.00] 0.00] 0.00] | Callection During the Period 0.00 

Other Charges 696912 st Alowed 0,00 
[Adjusted  (inchuding this i) [ e s X e 

L o000 Ol Arrears. Balance as of 28/01/2025 [Sub Toal (o) 
00| 000 000 8.0 

Loss: 

| Adpusimonts. 

Advance CC Ad) 
Retund Of SO 

Sub Total (N 0.00| 0.00] 0.00] 0.00 

[Round off(5) 9%, L 
Mot Payable Amt (asbrcedredeg) 000 o000 000 0.00) 

(Rupees:zero ouly) 
446 1 B arcunt shai bo payatie within the dus dats o svoid disconnecton ns par Sec 56(1) of Elscticty Act 2001 

2Payment afler due dale wil attract belaled, payment surcharge end ciher chanjes as sppkcable 30 I system gearated invoice Does nof requio signalure 
Acronymg; 
T8 T Do s e D ~ Mar Caution Degost A50 - Adssons Sty Oepont 
Tes. Tas coected af sowce SAC - Services Accounting Codes 50 - Secusty Depost 
-~ Cummt Conmumpton MF - Mutigle Facier M) = M Daieind ""M"-u..lri--m LPF ~ Low Power Factor RTS - Roof Top Sotar nlr—r‘q.,-uh'n-nx CT ~ Curment Transformer LT - Low Tenwen At Engt o i 

(i)



rf TAMILNADU POWER DISTRIBUTION CORPORATION LIMITED 

Tax Invoice for LT Current Consumption charges for the Month of March 2025 Z 
socton KUNDRATHUR GSTN No. [aamocTareserze 
s Chennal - Southt ovoicn No LADO25044265430 / Dale 2410372025 
i S Tantl Appled LAtA__[Sanctoned Losd 40Kw 

Phase Iphase | imvoce Typa INVOICE 
09-234-018-3225 CT/Non-CT Non-CT [Place of Supply Tami Nadu 

Nmfnnamss & GST of the Consumer oS T P e | 

Mo 747 PIN 65,56 Mahalshshas co opersive nagarKundrathur Village, Solar RTS. NO Raverse Charge NO 

[State: TAMILNADU Stato Code [ Walding NO Biling Cycle Bi-Monthly 

28/01/2025- . . ( Bit Pariod ol sl | \f) g eoT &5 1D || L€ 
81l Amount Rs.1,774/-| 

987 s TR04E0%5 94987 9498 
K Due Date 

Encrgy | Final Reading [ Initial Reading| MF [ Consumption | MaxDmd | MaxDmd [ Power Factar 
Consumption [AerMF & | Recorded [ Recorded with | Recorded 

DT Loss) : MF 
READING 120780 115830 | 950 500 50 00 
[DATE 2400372025 28/01/2025 

STATUS Normal Nomal 
PARTICULARS HSN/'SAC 

SAVE ELECTRICITY 
SECURITY DEPOSIT Energy Charges 2716 0000 253275 252275 

Balance as of 01-04-2023 2564.00 || Fixed Charges. 2716 0000 

h\;flwmm:fl-‘ 173.00 || Sub Total (a) 2532.75 253275 | 

= Less: 

hinhiond O o Subsidy 2716 0000 75925 B 
e e Retind mace i the Year LX) vy == 

|Balance as of 2403/2025 2737.00 Welding Sur Chr ss5912 
Excess MO Crarges %6912 
Penalty for LPF 996 912 

Net Work Charges 998 631 

Sub Total (c) 0.00] 0.00| 6.00| 0.00| 

Electricity Tax 

7Cs DS (s 205(1C)] 00| oo o000 00| 
T = 200 Sub Total (d) 0.00] 0.00| 0.00) 0.00| 

000 Other Charges 996 912 

(ASD Demand 
|Adusted  (including ths Bil) 0.00, 

Old Arrears 
|Baiance as of 24/032025 0.00| 

| Sub Total () 0.00] 0.00] 0.00 .00 

Loss: 
Adjuatments 

| Advance CC Ad| 

Refund Of SO 

| Sub Total (1) 0.0 0.00 0.00] 0.00| 

Round off (g) +0.50 +0.50 

Nel Payable Amt (asbecrdee-deg) 1,774.00 0.00| 0.00] 1.774.00| 

(Rupecs:One thousand Seven hundred Seventy Four only) 

Mk 1 £ armouunt shal be payable within the due date to avoid disconnaction as per Sec 86(1) of Electrcily Act 2003, 
2Paymant aferdue date wil atract Leieted payment surcharge and ofer charges as appicatie 
3T s systom ganerated imvoice Does nof rquire signalure 

Aeroayms: 
05 - Tau Duchctnd it Sourcer MCD - Meter Caution Dapost ASD - Addtional Securtty Depost 

5. Tex cotcted m sonsce ‘SAC - Services Accounting Codes 80 - Securty Dpost 
s W - Mt Factr VO - Masiun Durnd 
5N Hemertad Syser of Nomercitire LPF = Low Power Facor RTS - Roof Top Solar 
5T Gt o S Tax CT = Curront Transtarmer LT~ Low Tension Asst EngineerKUNDRATHUR 

2



TAMILNADU POWER DISTRIBUTION CORPORATION LIMITED 

Tax Invoice for LT Current Consumption Charges for the Month of March 2025 Z Efim KUNDRATHUR GSTH o [ssmocrarsieize ] (Crcle Chenna - Soutn1 Invoice No. LAOG260344256438 / Date 2410372025 
Distibuton VAZHUTHALAMBEDU Taril Applied Sanctioned Load BOKW o Phase 3phase_|invoce Type INVOICE {Bors Conrocion Norber 09-234-018-3082 CTMNon-CT Non-CT Place of Supply Tamil Nady [Name/Address & GST of the Consumer Moter No 8677618 | Supply Type Rogular 

‘0. 65.5Sri Mabalskshmi 0 operative nagar. vazhudhalambedu,Kund Solar RTS Reverse Charga NO 
State: TAMILNADY Stata Codo [ Walding Biing Cycle B-Monthly 

2610112025~ Bill Pariod - - “es | f) 6o 6OT & LD 81l Amount Rs.11,942/-| 
1510412025 94987 94987 

Du Dals 

Encrgy | Final Reading | Initial Reading | MF | Consumption | Max Dmd Power Factor Consumption : [AflerMF & | Recorded | Recorded with | Recorded 
DT Loss) : MF 

[READING 3718.0 2997.0 1 7210 3.00 05 

DATE 240372025 280172025 
STATUS Normal Normal 

PARTICULARS HSN/SAC Basa AmountRs. | CGST | SGST | invoice Amount SAVE ELECTRICITY Q% | @9 L 
'SECURITY DEPOSIT Energy Charges 2718 0000 6056.40 6056.40 

Batance as of 01-04-2023 5326.00 || Fixed Charges 2716 0000 1296.00 

Interest Credied on above afier 360,00 [ Sub Tota (a) 75240] 75240 TDS =3 

Cotecion Dunng te Year X e g s [Refund made in the Year ) ey = 
[Batance ss of 24/032025 800 e S o W12 265.20] 

Excess MD Charges 996 912 o o rtee o s 
SRS oD - Not Work Charges 908 631 
- Sub Tolal (c) o] o w78 [ Tow oo 010 ADVANCE CC ACCOUNT —[Tcs mos aszmsion | aml ol P 
Balance se of 20012025 u [Sub Total (@) s0.10] o0o| ooof 530.10 Collection During the Period 0.00 e 
tonct Alowod 7] i, 

ASD Demand 
Adusted _(including this Bi) L)) ey 
Balarcs a3 of 241032025 e 000] ooo[ om 0.00] 

Loss: 
Adjustments. 

(Advance CC Ad) 

Refund Of SO 
T 000 ooo| oo 0.00] 
Round off (9) Laid sazh Net Payable Amt (asbecidre-deg) 11,842.00) 0.00] 0.00| 11.842.00| 

(Rupecs:Eleven thousand Nine hundred Forty Two only) 
"4 1 B amount st be payatis winin the due date fo avoid disconnecton as par Sec 66(1) a/E:hluaN Act 2003 

2Payment ater due dale wil atiract beloted payment surcharge and other charyes as applcable 
3 Ths is systom gonarated invoice Does nol equire signalure 

Actonymg; 
8 T et g As‘n-ml:ll‘tm 
1Tt ottt s s SAC - Sarvces Accouniig Codes S0 - Securty Depot 
 Cue A At Ft MO~ Maxum Demand 
: Hemcrnd Syt of Nomenciaars L5 — Low Power Fackr RTS- ool Top Sclar Asst EngineerKUNDRATHUR %n!.-vn CT = Curment Transformer L= Lowe 



TAMILNADU POWER DISTRIBUTION CORPORATION LIMITED 

Tax Invoice for LT Current Consumption Charges for the Month of March 2025 Z 
____axnvoice for LT Current Consumption Charg 

 Section | KUNDRATHUR GSTN No: IWY‘7NE!ZC 
Circle. Chennal - South1 Invoice Nor L400250344256437 / Dale: 24/03/2025 
Distion VAZHUTHALAMBEDU Torll Appled s [Sanctioned Losd 200KW 

Phase. Jphase |Invace Type INVOICE Borde Conection Numbier 09-234-018-3081 o = e/Address & GST o the Consume - Tomoiey [ Tedhes mT\f Moter No 8677617 | Supply Type Reguiar 
S1No.7427. PINo.65.Sri Malualakshmi co aperstive nagaryazhudbalambedis Kund Solar RTS NO Ravorsa Charge NO 
State: TAVILNADY SaoCods a3 Woking o Bilog Cycle Btloniny L. e T 3 ey ; T e 60T 60T & LD )] o Aot Rs.30,017/] Aeuu 

15/04/2025 94987 94987 

Do Date 

Energy | Final Reading | Initial Reading [ ME [ Consumption | MaxDmd | MaxDmd | Power Factar Consumplion : [AferMF & | Recorded | Recorded with | - Recorded DT Loss] : MF 
[READING 19100.0 15999.0 1 3101.0 10.00 10.0 0.88 
3 wnz0s | zmoia0zs 
STATUS Nomai Normol 

PARTICULARS HSN/SAC Base Amount Rs. | CGST | SGST | tnwoice Amcunt SAVE ELECTRICITY &% | @%% Rs. 
'SECURITY DEPOSIT. Energy Charges 27160000 26048.40, 2504840 

Batance ss o 01042023 525,00 Fixed Charges 27150000 98,00 Seeac0) 
Iterest Crocted on above afier 360,00 [Sub Tatal (1 29938.40 2940 
oS Loss: 

Gk i) | Govt Subsidy 2716 0000 ~1240.40 +1240.40 mace o Rt Ll S ol ) " t2s0a0] 26040 
BT o 2040600, Weiding Sur Chr 998 912 

Excess MO Charges 996912 

Pnaty for LPF w0912 
[ Net Work Charges 998 631 

=i [5ub Total ) o] ow| om 00 
Eloctricity Tax 1321.40 | 1321.40 

: 5 000 TCS /TDS [ws 206(1C)] 0.00, 0.00] 0.00) 0.00 
PRsey BNl 2o [Bo Tl 61 W32140] o] oool 132140 

Duskog e Perkd —i(Other Charges 996912 
Interest Allowed 0.00, 

ASD Demand 
|Adjusted  (including this Bill) 0.00 o0 Aresrs 

2400372025 0.00 e e of 242076 RN | SRR 000 ey ) 000| oo om| 000 
Loss: 

Adjustments 

Advance CC Agj 

[Refund 01 50 
Sub Totl () 0| o] om| 000 
Round of (g) 040 040 
Not Payable Amt (aebrcrdreteg) 3001700 00| 000 3001700 

L. (Rupecs:Thirty thousand Seveniccn only) e 
"4 64 amcunt shatl be payatie withi the doe dala o avoit lsconnaction as par Sec 56(1) of Elecily Act 2003 

2Paymant e ds Gl wi iract belalod paymant surhorgo and oher chargos as opgIcable 271 s systom gurerated v Dows o requie signaturo 
Aeronyma; 
T Ot S s B S0 - Addons Scuy Doost 
T A0 - Savas Accouming sty 50~ Secuy Depost 
o Corn, e Focin MO - Maxom Dumand 
"h"“.—.lmdm. LPF - Low Power Factor RTS - Roof Top Solar LRl st Pt Asst EngineerKUNDRATHUR 



= TAMILNADU POWER DISTRIBUTION CORPORATION LIMITED 

Tax Invoice for LT Current Consumption Charges for the Month of March 2025 Z [socson KUNDRATHUR GSTN No- 3mocTasE Crcle. | Chennai - South1 Invoica No: [ 400250344256440 / Date. 2400372025 
Disrbuton VAZHUTHALAMBEDU Tarlt Applied LATA Sanctioned Load 20kW 

Phase Tphase [invaca Type INVOICE Sonll Connectin ity 09-234-018-2899 = = /Address & GST of the Consumer il e Tty 
:zme\ ot Mo 91469187 | Suppiy Type Rogular [S0.G Meganathan Pino 65 Mahalakshmi Naj .Vazuhalambeda, Pallavaram Solar RTS NO Raverse Charge NO State: TAMILNADY State Codo Jas Waldng No Biling Cyclo &Mam,j | Consumer GST No: 

28/01/2025- Bl Pariod . . “ows | 1) 69T 6T & Lb 1 Amount Rs.A74/- 
15/0412025 94987 94987 

Due Date 

Encrey | Final Reading | Inital Reading | MF | Consumption | Max Dmd | bax Dmd [ Power Factar Consumption : [AflerMF & | Recorded | Recorded with [ Recorded DT Loss] : MF 
[READING 5064.0 4890.0 1 174.0 2.00 20 00 DATE 24032025 280172025 
sTatus Normal Normal 

PARTICULARS HSNISAC Base AmountRs. | CGST | SGST | invorce Amount SAVE ELECTRICITY % | @ Rs. 'SECURITY DEPOSIT Energy Charges. 27160000 835.20) 835.20] | Batance as of 01-04-2023 233,00 || Fixed Charges 2716 0000 
Ierest Credted on soove afer 16,00 Sub Tota o) &520) =3 TDS Fres 

CoAR o Do e Yoy, Lo Govt Subsidy 2716 0000 -661.30| -661.30| [Refund made n the Year [ e G e Batance as of 2402025 EEX] romrrm rr 
Excess MD Charges 96912 

MeD RRE [Ponalty for LPF 996912 
’h} S0 A RS R — Net Work Charges 998 631 
"': = - — Sub Total (c) 00| ooo| o] a0 i MCE;' L Electricty Tax 
i 000 [L1C8 /TS [/ 206(1C)) 00| 00| o0 a0 

Balance as of 28/01/2025 u‘w S Total (0) 
0.00) 0.00] 0.00] 0.00) | Callection During the Period = Other Charges. 996 912 

n‘m A0 [Advsied (including this Bif) s 
Batence as of 24/032025 Ll e 00| oo 0w Iy 

Less: 

| Adjustments 

| Advance CC Adj 

Refund Of SO 

o T ) 00| ooo| ool [ 
[Round of () il b Mot Payable At (arbrcsdrateg) 17400]  000] 0.00] 174.00] 

(Rupecs:One hundred Seventy Four only) 
"%.1 84 arcunt shai e payable within the due dats to avoid disconnection as per Sec 56(1) ulfx:mcuy Act 2003 £Payment aer e date wlatrac Lelaled payment surchorge and other chrgs as appkca 2148 s systom generated invoice. Does not require signature 
Aeronymy; 
N o ot GO - Meter Caton Deposi 'AS0 - Aol Securty Depost 5.1 g 50 - Securty Depost . “acted ut sousrce SAC - Services Accounting Codes R -~ Caney Comumonon MF — Multple Factor MO - Maximum | i 
Gor_ e Sy o omcisrs LFF - Low Powe Fackr nrs-na:':;‘ Asst EnginesrKUNDRATHUR 9 Servcen Tax T — Currant Transformar G 



[ TAMILNADU POWER DISTRIBUTION CORPORATION LIMITED Nepsteral Office o1 4, NPRAR Masign, A Sl Coommt 3000 
Tax Invoice for LT Current Consumption Charges for the Month of M 2025 

Section KUNDRATHUR CSTN No. 20 
 Circle. Chennai - South1 Invoice No_ L400250548413565 / Date: 2700512025 [Diswuton VAZHUTHALAMBEDU T Apced LAIA__ [Sanctioned Load 206w 

nection Number Phase 1 T INVOICE e Couce e 09-234-018.2809 ™™ T reele N Name/Address & GST of the Consumer —=Ct . [Pecisioety Lo — Meter No 91469187 | Supply Type Regular 0 & cganathan. Pln 65 Mabslaishimi N Vazuthalambeu Pallavaram [Saiac RTS NO. Roverse Charge NO State. TAMILNADU State Code k) [ Biting Cyce B iy . Comirmor GST N 
[ 2032025 Z o C wafi' Pay This Bill By @iz |1 f) 68T 60T & LD d) hitps://www.tnebnel org/qwp/qpay |2 Bu{ 1 e 94987 94987 
Due Dats 

qnerey | Final Reading | lnitial Reading | MF [ Consumption | MaxDmd | MaxDmd | Powes Facior Consumption : [AferMF & | Recorded | Recorded with | - Recorded DT Loss] MF ReronG 30 0040 T 60 200 ) 00 
DATE 271052025 24/032025 

STATs Nommal Nomal 
PARTICULARS HSN/SAC SAVE ELECTRICITY 

SECURITY DEPOSIT Energy Charges 2716 0000 81120 81120 Batance 23 ol 01042073 235,00 | Fred Crarges 2718 0000 
res Cructed on sbove sher 15.00] [Sub Tota () a1120) Sz) 

Lo 
Shom NN e Yo, Sy 2716 0000 549,05 542,05 e e 0 Ve O S T ) <0 <05 [Balance as of 2770872025 LT proeerer 7 

Sxcess WD a0z MCD s of 277052025 700.00) = . Panaty for LPF. w912 
0. Net Work Charges 998 631 

| Sub Total () 0.00] 0.00| 0.00] 0.00] Total - 0.00] 
Electicly Tox 

BDYANEE O M o |[TCS770S lws 20513y 000 ool oo 000 Batance as of 24032025 o e Toma 00| ox| oo .00 Collection Dunng the Period o 996912 interest Alowed B 
|Adjusted  (including this Bil) n:m o 

(el of 27082008 Sub Total (o) o] oo om ) 
Loss 
(Acpusimenis 
| Advance CC Ad) 

Refond 01 50 
5ub Tosl () ow] oo o aog Round ofl (g) .15} Y 
Net Payable Amt (asbrcrdeateg) 162.00 0.00 0.00 162,00 | 
(Rupecs:One hundeed Sixty Two anly) 

ol 1.6l oot hll b payatie within he due data 0 avoid wacormechin 2% per Sec 56(1) of ety Act 7003 2.Payment afr due do i atiract oolad payme surcharge s ciher changes 5 appicatle 3Tris s system goneratedinvoice Doss o requre sgrnaturs 
Acronyms: 
R — 1D - etrCastn Dot 450 - A Secery oot 
TCS - Tax collected at source SAC - Services Accounting Codes SO - Securty Depost. 
CC - Curment Consumgtion MF - Muliple Factor MO - Maxsrum Demand 
YN et Syt of Nty LPF Lo Power Facir [ —— 
ST G o Srven T P — LT+ Low Temsion Asst EngineadKUNDRATHUR 



TAMILNADU POWER DISTRIBUTION CORPORATION LINITED Registered Office . No 144, NPKRR Maaligar, Auna Salai, Chermai - 690 002 
Tax Invoice for LT Current Consumption Chay & es for the Month of May 2025 

KUNDRATHUR - 
Eadd GSTN No: [zaaocra = 7B4E1ZC oo Chennai - South1 Invoice No: LAD02505484 13562 / Date: 27/05/2025 s VAZHUTHALAMBEDU Vo Appled N3 |Sancionsd Load 24.0kw- Phase = v onecion omeer 09-234-018-3081 Stass:[bebyTrn SOk CTING ame/Address 8 GST of the Consumer izl NonCT [ Place of Supply TamiNad Name/Address 255 O T8 onsumer 5 b Meter No: 8677617 Supply Type Regular 580727 PNo 65,51 Mahalakshmi 0 operstive magar.yazhudhalambedu Kund Solar RTS NO Reverse Charge NO (S TAMILNADY Stato Codo [ 

Walding NO Biling Cyclo B-Monthly. T 
B Poron 2u0ya0s- e 7 
Bil Amount Rs.33,932-] &L 

26002025 94987 94987 
Due Date. 

Final Reading | Initial Reading | MF | Consumption | MaxDmd | MaxDmd | Power Factor 
[AflerMF & | Recorded | Recorded with | - Recorded 
DT Loss]: MF 

|READING 22666.0 191000 11.00 1.0 0.89 
|DATE. 2710572025 24/03/2025 

s Nomal Nomal 
HSN/SAC Base Amount CGs1 SGST Invoice Amount SAVE ELECTRICITY b 0 0 

SECURITY DEPOSIT |Energy Charges 2716 0000 29954.40 29954 40 

Eatznce as of 01.04-2023 5326.00 || Fixed Charges 27160000 3888.00 3882.00] 
V';m&mmw-m 360.00 || Sub Total (a) 3384240 33842.40 

Less: 
| Collection Dy uring the Year 000 o Subsidy 27150000 142640 142840 
[Refund made in the Year 0.00] 

| Sub Total () -1426.40 ~1426.40 
Balance as of_27/0572025 X | oeveroprem 9861 

Excess M Crorges e 
MCD as of 2770572025 2700.00 
I Penally for LPF 996 912 

T Net Work Charges 996 631 
Particulars 

P Sub Total () 000] 02| oo ) =] 5 T51550) 550 
ADVANCE CC ACCOUNT — [Fos oS s e 000|000 000 0.00 

:a"m s of 2410372025 PFEEAT] 151550 o000 ool 151550} 
decton During the Period 10| e s 
st Alowed o) 

il 0.00 ASD. Adusted  (including this Bil) o fouarar 
Balance as of 27/05/2025 ST ) I T 0.00) 

Less: 

Adjustments 

Advance CC Adj 

Refund Of SD 

Sub Total (1) 0.00| 0.00 0.00 0.00} 

Round off (g) +0.50] +0.50] 

Not Payable Amt (avbrcrdrateg) 3393200 000| 000 33,932.00) 
(Rupees Thirty Thrce thousand Nine hundred Thirty Two only) 

oin 1.5 amcunt shall b payable wih the doe dae o avoid isconneclon as po Sac 56(1) of Ectncty Act 2003 
2 Payment ot e e wilairac blatod payman surharge o iher charges as apslcalle 
2 This I systam goneraed invokce Doss ot equre sgnatur 

Acronyms: 
[ CO - et Gt D AS0 - Adtona Sy Onost 
TCS - Tas cotactod st s SAC- Sories Accunin Coden 50~ Secuy Dapon 
8~ Gt Cormaron WP Mo Face - 
HE - Harricd Sy f rarctanL9F Lo Powe Facr RS - T Sl 
ST - Gauds and Services Tax T - Cusrent Transformer LT - Low Tension Asst Engineer/KUNDRATHUR 



TAMILNADU POWER DISTRIBUTION CORPORATION LIMITED Repitered Offce : No.144, NPKRR Maaligai. Anas Sale, Chennst - 490 003 @ Tax Invoice for LT Current Consumption Charges for the M lonth of May 2025 -3 KUNDRATHUR G T — Z 
> 33AADCT4784E1ZC Chennai - South1 Invoice No: 1L400250548413563 / Date 271052025 

T VAZHUTHALAMBEDU anll Applied N8 Sancioned Load - 

e coecin ater 09-234-018-3082 Spbase  linoce Tom pevoce 
ame/Address & GST of the Consumer NonCT | Place of Supply “Tamil Nadu 
FvaY 8677618 [ supply Type Regular 

NO Reverse Charge NO 

YES Biing Cycle Bi-Monthly 
2410372025~ 
2710512025 - & L6) 63T 67 & 1D Rs.13,019/- 
16/06/2025 94987 94987 

5 Fmvm_ Final Reading | Initial Reading | MF | Consumption | MaxDmd | MaxDmd | Power Factor wmsumption : [AflerMF & | Recorded | Recorded with | - Recorded 
DT Loss) : MF 

0N 45200 31180 1 5020 300 30 051 
g 271052025 2410372025 

A Normal Normal 

SAVE ELECTRICITY S o e o - 0 ] e 
SECURITY DEPOSIT Energy Charges 2716 0000 6736.80 5736.80| 

Ssce a5 of 01-04.2023 '5326.00 || Fxea Charges 2716 0000 1296.00) 1296.00) 
E—fimmml\. 360.00 || Sub Total (2) 803280 803280 

Loss: 
Colection During 
Y o Govt Subsidy 2716 0000 -320.80| ~320.80 | Relund made in the Year 0.00 320,80 32080 iz Sub Total (b) = — 

= 580800 Welding Sur Chr 996 912 962.40| 962.40 

Excess MD Gharges ooz 
Poraly for LPF 6512 76298 7258 
Net Work Charges 998 631 

Sub Total (¢) 472538 0.00] 0.00] 472538 

[Eleciiaiy Tax 58140 Sst40) 
[TCS DS [uis 208(1C)] 000| o000 o000 0.00] 
[Sub Total (9) sa140]  oo0o] 0.00] 581.40| 
(Other Grarges 98912 
[ASD Demand 
O Arroars 
Sub Total (e) 0.00] 0.00] 0.00 0.00] 

Loss: 
[Adustmants 
[Advance CC Ad| 
Refund O SO 
Sub Total (1) = 000| 000| 000 0.00] 
Round off (g) +0.22| +0.22| 

Net Payable Amt (asbscrdre-feg) 13,019.00 0.00 0.00 13.019.00 

(Rupees: Thirtcen thousand Ninctcen only) 

Note:1 64 armount shail be payatle within (e due date to avoid discornection as per Sec 56(1) of Electnct Act 2003 
2 Payment aflor e date il attract Leioled payment surcharge and other charges as appicatie 
3 Tis s system ganeratod invoice Does not equire sialure 

Acronyms: 
TS - Tax Deductad ot Source: MCO - Metar Cantion Depost. 'ASD - Addanal Secunty Depost 

SAC-- Services Acounting Codes 50 SocastyDopost 
[ —— [rIR———— 
LPF — Low Power Facer RS - oot Tep Sle 
T Curent Tranwkrmar L1 Low Tensn Asst EnginesdKUNDRATHUR 

( Bkt 



TAMILNADU POWER DISTRIBUTION CORPORATION LIMITED Registered Ofice - No. 144, NPKKR Maslig . Ana Salsi, Chernai - 40 (02 
Tax Invoice for LT Current Consumption Charges for the Month of May 2025 
R KUNDRATHUR 
e GSTHNer [sampcTarsserze ~ Chennai - South1 Invoica No: L400250548413564 1 Data: 2710572025 

s VAZHUTHALAMBEDY :'"" Avpladt WA1A _ [sancioned Load oW 
hase e —— 09-234-018-3225 — Sphese [inoce Type vorce 

ame/Address & GST of the Consumer e NonCT __[Place of Supply Tami Nadu lameiAddress 2 55" 0 10 Lonsumer : o eter No: 6920476 [supply Type Regar 
| 307423, e 6556 Mabalakshrmi co operative magar Kundrathur Village, Solar RTS NO Ravarse Charge NO oe TAMLNADY State Code T 

Wolding No 8iling Cycle Btonty 
Bill Period 24/03/2025- . . 

27/05/2025 L6 63T 60T & LD 
Bill Amount Rs.4,250/-| 

16/06/2025 94987 94987 
Due Dato 

| conerey | Final Reading | Initial Reading | MF [ Consumption | MaxDmd | Max Dmd | Power Factor ‘ g & [Afler MF & | Recorded [ Recorded with [ Recorded 
DT Loss] : MF 

FEADING 12823.0 12078.0 1 7450 5.00 5.0 0.0 

e 2710572025 2410372025 
STATUS Normal Nomal 

PARTICULARS HSN/SAC Base AmountRs, | CGST | SGST Imvoice Amount SAVE ELECTRICITY e% | @ Rs. 
SECURITY DEPOSIT |Energy Charges. 2716 0000 4819.25 431925 

(Balance as of 01042023 2564.00|| Fixed Charges. 2716 0000 
et Credited on shove ator 173,00 |54 Total @) 481925, as12s) 

Less: 
Cobecton 

(v DREGIES Vesr o Govt Subsidy 2716 0000 -569.00 -569.00 made 
e Yeur 900 Sub Total (b) -569.00| -583.00| 

|Welding Sur Chr 996 912 

Excess MD Charges 6912 
ool for PP 96912 
et Work Charges os0601 
Sub Total (c) 0.00 0.00] 0.00| 0.00| 

Elocticty Tax 
TCS /7DS [uls 206(1C)) 000] o000| ooo] 000 

Sub Total (@) 00| ow| o] 200] 
Otner Charges w012 
(75D Demand 
Oid Amoars 
Sub Total (o) 0.00| 0.00] 0.00] 0.00] 

Loss: 
e 
Advance CC A 
Refund O SO 
|Sub Total (f) 0.00 0.00] 0.00| 0.00| 

Round off (g) 025 -0.25| 

Nt Payable Amt (avbrcrdsateg) 425000 o000 o000 4250.00 
(Rupees:Four thousand Two hundred Fifty only) 

ote-1 84 amunt shall be payotie wihi the due dale to avoid isconnectionas per Sea 66(1) o Eleciricy Act 2003 
2 Payment afor due date wilatract Letstad paymet surcherge and other chargea as sppicablo 
5 Trs is system garerated invoics.Does not require Signatura 

Acronyms: 
05 TasDechcid o Surc 1D - e Cauton Depost 5D - Addona Scuty Dspon 
TS -Taxotectod a s SAC - Sarvices Accuntog Coden 5D Sucty Depent 
S —— W - il factr MO~ asinum Domand 

| | P Hamanes sy ctomaocitre  15F - Low Pomes Facer RS - Roo To Salar 
R o— 7 Curen Transomer LT- Low Tenson Asst Enginosr KUNDRATHUR 



[Facili vtype | Loan Against Property 
Product type | Micro Loan Against Property 
Faci.lisy 1 Exclusive of insurance Inclusive of Insurance Sanction [ R 91,65.000/- INR 91,65,000/- Amount 
Equated INR 1,04,169/- ' INR 1,04,169/- Monthly 

| Installment (] [ (i ; @' (Select the This is subject to change basis revision in the Effective Rate of Intorest basis prevailing Repo Rate as on applicable one) | the date of disbursement 
Insurance Property Insurance Premium Life insurance Premium Health insurance Premium Amount INR <Amount > INR <Amount > INR <Amount > 

15 Nov 204 

. TERM LOAN SANCTION LETTER 
‘/ YES BANK 

Name of Applicant: Mr. Vijayan M. 
5 0 

Name of Co-applicants: Mrs, Kumari V. 
' 

Address: SF No 742/7 PL No 65, Sri Mahalakshmi Co Operative Nagar, Vazhudhalambedu kundrathur, Chennai - 600069. Contact detail 551298810/ 6374647010, 
Email 1D: nishafabs@gmail.com 

Dear Customer, 

Sub: Offer letter for Secured Business Loan vide Application No 4592528, 

We, YES Bank Limited (“the Bank”/"YBL") wish to thank you for choosing to bank with us. We are pleased to inform you tha with reference to the above Application No,, we in-principle sanction/offer you the Facility, the details of which are giver below: 

Note: Insurance Cover and Premium Amount pertaining to the policy are subject to change basis underwriting decision of the insurance company. 
YES Bank's Repo Rate as published by Reserve Bank of India ("RBI") and notified by YBL as its External External Benchmark and updated on Yes Bank Website www.vesbank.in or Benchmark https://ww.veshank.in/pdf/lending rate 

Repo Rate for current month is 6.5%. 
Rate of Interest | Effective Rate of Interest on Loan is 11%per annum (ROI')as (EBLR + Spread 45%) 
applied Kindly note that the Effective Rate of Interest is subject to change basis any revision in the Bank's prevailing External Benchmark as on the date of disbursement. Interest Reset | Every 3 months 
Freq uency External Benchmark Reset Date shall be Ist day of the month  falling after three calendar months (including the month in which 1" disbursement has been made) from the date of relevant disbursement and every' 3 months thereafter 
Validity Period | 90 days from the date of this Letter 
Tenure of the Facility 180 Months 

(L:;‘f"f‘ e inr1isy- 
refundable) (Inclusive of GST) 

Processing Fees (non- INR 1% +GST 

refundable) 
L 

0] q o @ SR g < 1280°YES, Bank J‘Mfi’flg k Ltd Arihant E Park 6th Floor, 117/t LB. Road, Adyar.Chennai, Tami 
Tamil Nadu 

'“VOUO(M.MJ».M“-_ b e S ot VA 0 ot i g G D ) CIN. Lnnonmulucuun esued & Corporaie Ofice: YES BANK Liniked YES BANK House, O Wster & ek +91 022 5091 9800 / 022 6507 9800 Fax- 033 mmm,&mb.,“. FaseMumbal 400055, Inda. 

Nadu,Pin - 600020 
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B 
TERM LOAN SANCTION LETTER ‘/ YES BANK 

Address of the | Old Survey No.742/3, Patta No.1691, New Survey No.742/7, Plot No.65, Nisha Plastic Company. Sri 
Property Mahalakshmi Co- Operative Nagar, Kundrathur Village, Pallavaram Taluk, Kancheepuram District - 
approved for 600069. 
morigage in 

f: f th 
B:‘::" ofthe Property Value 1: 1,40,48,000/- 

Property Value 2: 1,42,48,200/- 
Security Mortgage of the property in the form and manner prescribed by the bank 

Part 

Disbursement/ | In case of disbursement in tranches, the interest rate applicable for subsequent tranche disbursals will 
Disbursement | be as same as the interest rate applicable on the first tranche of disbursement. 

in tranches 
Partial NIL fees on floating rate Loans to below categories- 

Prepayment * Individual borrower availing loan for personal end use. 

Charges * Micro & Small enterprise 
For other* category of loans: 

(a) No part prepayments allowed till 12 Months completion from the date of loan disbursal, 
(b) Post 12 Months completion from the loan disbursal date, NIL fees for part prepayment up-to 20% 

once during financial year of the principal outstanding for Term Loan and current drawing limit for 
DOD loans at the time of request. 

Charges of 2% shail be applicable on excess amount wherever part-prepayment exceeds 20% of 
principal outstanding. 

* Other category includes: 
- Fixed rate/non floating rate loans to Individuals & Non-Individuals. 
- Individual borrowers on floating rate, availing loan for business use. 
- Medium entity borrowers on floating rate. 

Prepayment NIL fees on floating rate Loans to below categories- 
Charges for * Individual borrower availing loan for personal end use. 
full loan * Micro & Small enterprise 

closure of Foreclosure charges at 2% of **principal outstanding/current drawing limit for others* 

account{Loan | (a) No foreclosure allowed till 12 Months completion from the loan disbursal date. 
Foreclosure} (b) Post 12 Months from the loan disbursal date, foreclosure charges applicable 

*Others include the below: 
- Fixed rate/non floating rate loans to Individuals & Non-Individuals. 

- Individual borrowers on floating rate, availing loan for business use. 
- Medium entity borrowers on floating rate 
**Principal outstanding refers to principal balance for TL and current drawing power for DOD 
accounts & includes any amount part prepaid in the same financial year which has not been charged. 

Penal Charges | At contractual rate for overdue amount/period after 30 days grace period 
Stamp Duty, 

Taxes, Levies | As per the rates applicable at the place of execution from time to time and such charges would be in 
and other addition to other fess/charges, as may be communicated by the Bank. 
Statutory 
Charges 

Mode of 
communication 
of changes in 
External 

Benchmark 

YES Bank’s Official Website 

25 
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h TERM LOAN SANCTION LETTER = _/ YES BANK 

Sub to legal clearance. Sub to ROl approval of 11%. 
Repayment to be taken from Axis Bank current account. MODT to be done. 
Sub to closure of below loans from proposed loan: 

Indusind Bank PL POS of Rs.5.13 lac, Axis Bank Cash credit POS of Rs.16.04 lac. 

Sub to LOD and FC from Axis Bank & initial payment lowards BT only. 

Sub to NOC & Rental agreement from all tenants of proposed property. 
Sub to <12 MOB proof TN Industrial investment corporation flood loan POS of 
Rs.2.25 lac to be documented. 
PHL Case ID 4464046 to be cancelled before final approval. 

CIR report compliance from Axis Bank. 
End use proof - industrial property purchase, 

10 Repayment from Axis Bank A/C 920020055739204. 
11. UDC from Axis Bank A/C 920020055739204, 
12. PDC from Axis Bank A/C 920020055739204. 

Sanction 

Conditions 

S
 
s
 

X
N
 

The aforesaid sanction of the Facility will be subject to the following terms and conditions: 

1. Satisfactory legal/technical/valuation of the property offered to the bank as security. 

2. The Borrower shall continue to pay/service only the interest on the loan till the Loan is disbursed fully 

or EMI is commenced on the Loan as mentioned in the Sanction Letter and/or relevant Schedule of 

the Loan Agreement. 

3. The Facility must be utilized for the purpose as indicated by the applicant in the credit application 

form and End Use of Funds declaration provided by the applicants/s. 
4. CA certified End Use letter need to be submitted to the bank within 90 days of disbursal if the 

disbursed amount is more than INR One Crore, as applicable. 

5. If the property is self-occupied then it shall not be rented out/alienated/ or possession thereof parted 

with by the applicant in any manner whatsoever either partly or wholly during the said Tenure 

without the prior written consent of the Bank. 

6. The Facility can be recalled/cancelled in full or in part at the absolute discretion of YBL and the 

outstanding Facility amount shall become due and payable forthwith 

7. Execution of the Facility Agreement(s) and other documents between the Borrower and YES Bank 

shall be as per the Bank’s policy and format(s) it may prescribe from time and time; 

8. The Facility is sanctioned subject to construction of Property as per the approved sanction plan issued 

by relevant authorities as applicable. 

9. The Facility is sanctioned to you based on the representation and information given and documents 

supplied by you and the Bank reserves the right to cancel the Facility if any of these appear to be 

false, misleading or untrue at any stage. 

10. The Applicant shall submit Original Property documents to YES BANK which should not be 

laminated. 

11. The Borrower shall submit additional financial documents to the Bank, if and when requested by the 

Bank, 

12. The details of the property mortgaged as security will be shared with the Central Registry of 

Securitization Asset Reconstruction and Security Interest of India (CERSAI) and the records will be 

available for search by any lender or any other person desirous of dealing with the said collateral, 

Version August’2024 \ 00 
) @ A 
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TERM LOAN SANCTION LETTER 

13 

4. 

15, 

16. 

17. 

18. 

19. 

20. 

21 

5.3 
In jurisdictions where as per law, mortgagors are mandated to fulfil their obligation with respect to 
filing of “Notice of Intimation” {“NOI") on the property mortgaged with the mortgagee (i.e. the 
Bank), the Borrower(s) agroe that all formalities shall be duly completed within the timelines 
stipulated by law. 
YBL shall release all the original property documents and remove charges registered with any 
registry within a period of 30 days after full repayment/ seitiement of the Joan account; 
Original property documents after the full repayment/ scttlement of the loan account, can be 
collected from Retail Asset Loan Centre, 

ww i etail_ban| sets_operations, ches pdf.pd 
The Bank shall have an unqualified right to disclose to other banks, persons, agencies information 
including the credit history, defaults and the conduct of the Borrower’s account(s), in such manner 
and through such medium as in the Bank in its absolute discretion may think fit and the you consent 
to and agree to such disclosure of information. 
The Bank reserves the right to modify at its sole discretion at any point of time all or any of the terms 
and conditions of the Facility , which could be arising out of a case of any material adverse finding in 
the reports received from other banks or basis review of the Borrower’s company secretary or charted 
accountant’s report or on the occurrence of any event of default including the coming into existence 
of any extraordinary circumstances which in the Bank's opinion make it improbable that the 
Borrower would be able to perform the Borrower’s obligations under the Term Loan Facility. 
All charges are subject to applicable taxes and levies which may change from time to time, 
This Offer/Sanction Letter shall form an integral part of the Term Loan Agreement which will have 
to be executed by all the Borrower(s) and the tights and obligations of the Borrowers shall be read in 
conjunction with the terms and conditions contained in the Offer/Sanction Letter & the Loan 
Agreement. 

Mortgage to be executed and charges to be borne by the borrower and the Borrower shall be 
responsible for complying with state/region specific requirements for perfection of mortgage 
security, like filing charge/Notice of Intimation with respective Sub-Registrar Offices within 
stipulated timelines and any such security as may be specified by YBL from time to time at its sole 
discretion, 

Where the disbursement proceeds are issued in the form of a Demand draft (“DD"} and such DD is not encashed/collected for a period of 90 days from the date of its issuance, the Bank reserves its right to cancel the loan. You agree and confirm that you will not dispute such cancellation nor shall hold the Bank liable or responsible for the same. You further acknowledge that the interest on the loan amount till the date of such cancellation shall be payable by you and if already paid, shall be non-refundable. 
22. The Applicant(s) consents and agrees that the Bank can deduct the costs of stamp duty payable by the 

23, 

24, 

0 

Applicant(s) for creation of mortgage and any other documents in favour of the Bank as stipulated under Security clause of standard condition in the Sanction letter. 
At the time of reset of interest rates, you have an option to switch (as per customer norms defined in RBI guidelines) from 'fixed to prevailing floating rate' or from 'floating to prevailing fixed rate’ maximum twice during the tenure of loan. Switch/conversion shall attract charges of 0.5% of the loan amount outstanding, Kindly refer “https://www.yesbank.in/ personal-banking/ yes- individual/loans/loan-againsl-property" for updated switch charges, from time to time. You can choose to opt for (i) enhancement in EMI or elongation of tenor or for a combination of both options as per Bank’s extant Policies; and, (ii) to prepay, either in part or in full, at any point during the tenor of the loan. Applicability of this clause is as per norms defined in RBI guidelines. 

4/5 
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St TERM LOAN SANCTION LETTER 
‘/ YES BANK 

25. Upon reset of the Margin, we shall notify you of such reset and revised Applicable Rate of Interest 

and you shall, from the reset date, pay to us, EMI/Interest on the Facility/ies at the revised 
Applicable Rate of Interest, 

26. When a Company / LLP is taken on the loan structure, an amount of INR 2500/ = will be deducted by 
YES BANK from the disbursement proceeds for creation of charge in the favour of the Bank (if 
required) with the Registrar of Companies (ROC). ROC filing is a time bound activity that is required 
to be completed within timeline defined under Companies Act i.e. 30 Days from the date of creation 
of charge on the asset. In the event of delay Borrowers acknowledge that the Bank would proceed 
with unilateral filing and agree to extend necessary co-operation in recording Bank’s charge on the 
asset. The Borrowers further agree that additional charges, levied by the Registrar and borne by the 
Bank due to such delay will be recovered by the Bank via presentment of ECS NACH SI from the 
account from which Borrowers have given authorization & debit instruction for loan repayment. 

27. The Short Term Top- up Loan to be linked with the existing LAP Loan No .. «... & CA certified End 

Use Letter need to be submitted to the Bank within 90 days of disbursal if the disbursed amount is 

more than INR One Crore, as applicable. 

28. The Applicant shall open a Current Account with YBL or open famify Afc with YBL. 

29. The Applicant shall also shift its banking to YBL from its existing banks if assessed under banking 

program within 45 days from the date of disbursement and failure to do so may attract a higher ROI 

30. The Bank at its sole discretion may revise the Effective rate of interest depending upon the changes in 
the Repo Rate. The Repo Rate prevailing on the day the loan is disbursed will be applicable till the 

next Reset Date, irrespective of the changes in the Repo Rate during the interim period. 

For further details, please contact Mr. Arunkumar M, Relationship Manager at +91 7373635129 who 

would be pleased to meet you in person to take this forward. You may also reach us on 

arunkumar.m7@yesbank.in or at the address given below: 

YES BANK Ltd, 

YES BANK House, Off Western Express Highway, 

Santacruz East, Mumbai-400055 

We look forward to a long-lasting relationship with you. 

Thanking you, 
Yours si ly, 

030" o) 
Credit RiskManager (On behalf of YES BANK Limited) 

I/We Mr. Vijayan M, Mrs. Kumari V (“the Applicant”) hereby unconditionally agree and accept the 
terms and condition of this Sanction Letter and hereby consent and agree to avail the Term Loan facility 
on the afaresaid terms and conditions. 

Date of Acceptance: 15 Nov 2024 

= . Ok 
Applicant Co-applicant 

Mr. Vijayan M Mes, Kumari V. 
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Acknowledgement Number:495335271250924 Date of filing : 25-Sep-2024 

INDIAN INCOME TAX RETURN ACKNOWLEDGEMENT | Assessment 

(Where the data of the Return of Income in Form ITR-1{SAHA}), ITR-2, ITR-3, ITR-4{SUGAM), ITR-5, ITR-6, ITR-7 | Year 
filed and verified] 

{Please cee Rulo 12 of tha Incoma-tax Rules, 1962) i 2024-25 

PAN z AMXPV3I979L 

Name ) T:!‘E/GAVI;AYHAN VHAYAN ) ) - 

Address | No. TS 828, SIDCO Industrial Estate , Ekkattuthangal, Chennal , KANCHIPURAM , Tamil Nadu, INDIA, 600069 

Stams. Individual Form Number | mr3 
- | | 

Filed ufs | 139(1)- On or Before due date i e-Flling Acknowledgement Number ; 495335271250924 

B Current Year business |os;;|y [ T 1 o 

WY;;n;m;: S - i _77 o ”; .2v | 12,20,800 
o = | , ! E 

Book Profit under MAT, where applicable 

Ad,usted Total Income under AMT, where anpllcable 
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Taxes Paid < ) 1 

Net tax payable . 

—_Inl;esland F;;‘;;—— ] % By } | s 3,870 

Total ux.;n!eresland Fee payable 7‘ iad 3 g Ly 101,796 ¢ 

roxes ] [ i 102,316 

(+) Tax Payable /(-}) Refundable (7-8) 

Accreted Income as per section 115TD 

Additional Tax payable ufs 115TD 

Interest payable u/s 115TE 

Additional Tax and interest payable 

Tax and interest pald 
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| 

{ (+) Tax Payable /(-) Refundable (13-14) 15 +10 | 

This fetum has been digitally signed by MEGANATHAN _ VIJAYAN in the capacity of 

Self having PAN AMXPVISTIL from IP address 49.37.221.235 on 25-Sep-2024 | 

06:53:08 DSC SLNo & Issuer 3923834 & 23743202CN=e-Mudhra Sub CA for Class 3 Individual 

2022,0U=Certifying Authority,0=eMudhra Limited.C=IN 

Srem et E E@w F;Ffig?%a " Barcode/QR Code 
AMXPV3979L034953352712509249eb90641421f15468e(06e7fc624e523c13e228 

END THIS ACKNOWLEDGEMENT TO CPC, BENGALURU 
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KUNDRATHUR MUNICIPALITY / G60T S ST BESBIFITL & SERVICE REQUEST RECEIPT | ‘ 

| 
‘Suvkfimm'h«/ o 179/001/1/22-23/0005754 Recelpt Date / }: 30/Nov/2022 03:19:00 PM |upgsermasm UbmEPLH pmdr | 
Service Name / 1o Payment of Property Tax 
35 enauuiler QUi 

| 
8 - 

Appican ome ¥ % 
awerdswaay |1 WARD-30 ‘ |y VDAYAN M 
iy aunGr | QU 

| actves ot : 65,SRI MAHALAKSHMI CO- Hdobila o / }: 9551298810 | OPERATIVE NAGAR CTENNETTS | KUNDRATHUR-600069 - 600069 
| 

|Assessment N0:179/030/900260 Old Assessment No: Property Type :Building  Collectable 
Building Usage :INDUSTRIAL 

[s-No./ . et | Financial Year I u Amount / QB TenE 
| 1 ‘ 2022-2023 0.00 10197.00 10197.00 

‘Cheque Penaity : 0.00 Advance Amount : 0.00 
10197.00 | 

SEarly Payment Incentive/(D6iTEn 19 GUI QIFSISENLISHE e 2GFHSOFTGNGE 2023 - 24 11T ( +) ) 0 
‘Rem.Name : VDAYAN M 

Total / QuEsiH 10197.00 
'i’ayment Details ¢ Cash 10197.00 /- ,30/Nov/2022 
|amount In Words : [ Ten Thousand One Hundred Ninety Seven Rupees and Zero Paise Only ] 

This Receipt s electronically generated and does not reqire signature. 

AnaTSHT nanpsBIah | BBl o ui5se I “waipbeny SemiUmL- 



[KUNDRATHUR MUNICIPALITY / GTOESITT [fiasmrl_@\ 

| service Roquest ho, / ) 179/CP/23-24/0001314 |ubmeeie asn 
Service Name / } o Payment of Property Tax {CP) |ermaidr Quuw 
appicent Name / } 

| eflemamr LB T VIJAYAN M |Quiusy 

OPERATIVE NAGAR 

'..,,,.“,@mm © 65,SRI MAHALAKSHMI CO- 

KUNDRATHUR-600069 - 600069 

Recaipt Date / }: 02/Aug/2023 01:56:00 PM 
Lb@EFL@ Brrer 

St Ward / ward / 
ey umie) 

wobleno/ ) 9551298810 
SHDWALE) STy 

'Assessment No:179/030/900260 OId Assessment No: Property Type :Building  Collectable | Building Usage :INDUSTRIAL 

}: WARD-30 ' 

SERVICE REQUEST RECEIPT, 

[sN0. T oucreior | Financial Year 1 I Amount/ QpTens | | 1 ' 2023-2024 10197.00 10197.00 20394.00 

|Cheque Penalty : 0.00 Advance Amount : 0.00 
20394.00 | 

IEarw Payment Incentive/(LpeiT&n.L 1Q QUL QERISIIUIGH S iTeor 2ASHEOFTNS 2023 - 24 1 & 11 (0.00 + -} |s64.00) 
464.00 [Remuame : VUAYAN M 

Total / Qungsib 19930.00 |Payment Details : Online 19930.00 /- ,02/Aug/2023 
|Amount In Words : [ Nineteen Thousand Nine Hundred Thirty Rupees and Zero Paise Only ] 

This Receipt Is electronlcally generated and does not require signature. 
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1 fetre e Find { Next i, * (javaseriptivoid(0)) %' @3 53 
KUNDRATHUR MUNICIPALITY / & 6T S ST} [p& L. 6 

179/CP/24-25/0001549 Service RequestNo./  } 

~ SERVICE REQUEST RECEIPT 

Recelpt Date / }: 19/3ulf2024 12:22:00 PM UDEPLE awn 
UDDEPLE Boar 

| service Name / } Payment of Property Tax (CP) 
Coemmuder L 

| Applicant Name / } siward/wars/  }: WARD-30 
| eBegir e LGN QU VIJAYAN M uigley / GG 

aadress /et 65,SRT MAHALAKSHMI CO- MobileNo/ }: 9551298810 
OPERATIVE NAGAR Z2asS s 
KUNDRATHUR-600069 - 600069 

Assessment No:179/030/900260 Old Assessment No: Property Type :Building  Collectable 
Building Usage :INDUSTRIAL 

S.No. / u. eredr f Financial Year I I Amount / Qg menas 
1 | 2023-2024 (SUC) 1800.00 1800.00 3600.00 
2 2024-2025 10197.00 9690.00 19887.00 
3 2024-2025 (SUC) 1800.00 1800.00 3600.00 

I 
Cheque Penalty : 0.00 Advance Amount : 0,00 27087.00 

Early Payment Incentive/unebien. 14 611 OFSIBSISMHSHTET 298 5505M60E 2023 - 24 T & 11 (0.00 + 421.00) ) 
421.00 

Rem.Name ; VIJAYAN M Total / Quonssio 26666.00 
|Payment Details Online 26666.00 /- ,19/1ul/2024 
'amount In Words [ Twenty Six Thousand Six Hundred Sixty Six Rupees and Zero Palse Only ] [ 

This Receipt is electronically generated and does ot require signature, 

ounend S waps gl | @wwubBdr aulisgef | 
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KUNDRATHUR MUNICIPALITY / GADSETT pEITLE © SERVICE REQUEST RECEIPT 

Service Request No. / } o 179/CP/24-25/0004814 
Raceipt Date /- }: 31/Mar/2025 12:37:00 PM UDDISPLE sain 
USSR prdr 

Servica Name / } o Payment of Property Tax {CP) | ———— 
| 
| Applicant Name / } 

Siward/ward/  }: WARD-30 ‘é\rnh-nluimn'r Quwg VIJAYAN M 
Al / uni@ 

Address [ goeut 65,SRI MAHALAKSHMI CO- wobie o/ }: 9551298810 | OPERATIVE NAGAR 
SRR aaior 

KUNDRATHUR-600069 - 600069 
Assessment No:179/030/900260 Oid Assessment No: Property Type :Building  Collectable | Building Usage :INDUSTRIAL 

| 
[SNo.fev aein | Financial Year 1 I [ Amount/ agnanss [ 1 2024-2025 0.00 1119.00 1119,00 

|Cheque Penatty = 0.00 Advance Amount ; 0.00 
1119.00 ( 

Early Payment Incentive/undireni 461U S QIBBIIEHENST LTBESOBTS 2023 - 24 T8 (0.00 + 0.00) ) 0.00 | . -— e ] Eem.Name ¢ VDAYAN M 
Total / Gwnggi I 1119.00 “ Payment Details : Online 1119.00 /- ,31/Mar/2025 

| Amount In Words ¢ [ One Thousand One Hundred Nineteen Rupees and Zero Paise Only ] 
This Receipt is electronically generated and does not require signature. 
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Skip to Navigation  Skip to Main Content  Site map eo 

A A A ° Language ~ 

o ji ECOURTS SERVICES : 
Jist A India 

Search Menu Case Status 

Party Caser @ Filing & Advocate [l FIR 2 hct B Case 
Name Number Number Number Type 

Bac 

District Munsif Court, Sriperumbudur 
Case Details 

Case Type S - ORIGINAL SUIT 

Court Orders Filing Number | 14872023 Filing Date 05-04-2023 

Registration 71/2023 Registration Date: 24-04-2023 
‘ Number 
| = - 

\ CNRNumber | TNKP120001222023 (Nateehecrtz number for | VIeW QR Code/ 
Cause List : future reference) = 

Case Status 

‘Q | First Hearlng Date 24th Aprit 2023 

" Caveat Search Next Hearing Date 30th October 2025 

Case Stage 1A Pending 

A9 fis‘ Court Number and Judge 1-District Munsif 
= | 
e Petitioner and Advocate 

1) Vijayan 
Advocate- P K.Ganesh 

Respondent and Advocate 

1) K.David Johnson 

Advocate - DJOHNSON 

3 
Acts Y 

Under Act(s} Under Section(s) 

CodeofCivilProcedure 27¢ 

1A Status 

labumber ey Dumeorring MO g | rn Number arty Name ate of Filing ey ates | 

Vijayan 30-10-2025 | 
K.Dovid Johnson ;IA/I/ZDJ {Enquiry) 

24-04-2023 Pending



Case History 

itdge Business on Date Hearing Date Purpose of Hearing 

I‘Jistrict Munsif 05-06-2023 Issue of Service 

District Munsif 13-06-2023 Issue of Service 

District Munsif ' 23-08-2023 Written Statement 

District Munsif. 08-2023 12-10-2023 Written Statement 

District Munsif 17-11-2023 Wiritten Statement 

District Munsif 01-12-2023 Written Statement 

District Munsif 20-12-2023 Written Statement 

District Munsif 30-01-2024 Written Statement 

District Munsif 07-03-2024 Witten Statement 

District Munsif 26-03-2024 Counter 

District Munsif 25-D6-2024 Counter 

i)istrlct Munsif 09-08-2024 IA Pending 

‘istrict Munsif 15-10-2024 1A Pending 

District Munsif 03-01-2025 1A Pending 

District Munsif 03-01-2025 21-03-2025 IA Pending 

District Munsif 21-03-2025 04-04-2025 |A Pending 

District Munsif 16-06-2025 1A Pending 

District Munsif 16-06 29-07-2025 1A Pending 

District Munsif 29-07-2025 08-10-2025 IA Pending 

District Munsif 30-10-2025 IA Pending 
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Skip to Navigation  Skip to Main Content ~ Site map 

A A A ° Language ~ 

Search Menu Case Status 

CNR Number 
Party i case (® Filing & Advocate [ FIR Mac - B case 

Name Number Number Number Type 

Daily Status 
District Munsif Court, Sriperumbudur 

In the court of :District Munsif 

CNR Number :TNKP120001222023 a 

Case Number :05/0000071/2023 Court Orders 
y Vijayan versus K David Johnson 

‘ Date :08-10-2025 

‘4‘_ Business 05 71/2023 1A 1/2023 is pending. For Issues. Call on 30-10-2025. 1A 
(i 1/2023 - For Enguiry (LC) (NFA). Cffl on 30-10-2025. 

Next Purpase 1A Pending 
Next Hearing Date - 30-10-2025 

kQ 
District Munsif 

* Caveat Search 

amrg™ 
Location
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BEFORE THE NATIONAL GREEN 

TRIBUNAL 

(SOUTHERN ZONE BENCH), CHENNAI 

Original Application No.67/2025 

K. David Johnson, 

Applicant 

Vs 

1. The District Collector/District Magistrate, 

Kancheepuram Collectorate And Others 

Respondents 

TYPSET OF PAPERS 

M/S.R.DILLIKUMAR 

D.PRASANNA 

C.TICKEAMBAR 

COUNSEL FOR 6TH RESPONDENT 

9884750333


